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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE) AT CHENNAI

OA.No. 86 of 2025(SZ)

IN THE MATTER OF ,
ARANYA, PARISARA MATHU HAVAMANA BADALAVANE SANGHA
Through the authorized Representative
Having office at 1* Floor, Nest, Al
MR Bhat lane, Morgans Gate,
Mangalore, Karnataka — 575 001 ... APPLICANT
-Vs-
1. STATE OF KARNATAKA
Through the Chief Secretary
Room No. 320, 3" Floor, Vidhanasoudha,
Bangalore, Karnataka — 560 001.

. PALAKKAD RAILWAY DIVISION
Through Divisional Railway Manager,
DRM Complex, Southern Railway,
Olavakkode, Palakkad,

Kerala, India — 678 002.

3. NATIONAL HIGHWAY AUTHORITY OF INDIA
Through the Chairman,
G5 & 6, Dabri — Gurgon Rd,
Sector 10 Dwarka, Dwarka,
Delhi — 110 075.

4. KARNATAKA POLLUTION CONTROL BOARD
Through Member Secretary, ‘
“Parisara Bhavana”, No # 49, Chruch Street, .
Bengaluru, Karnataka — 560 001. ... RESPONDENTS

S

COUNTER STATEMENT FILED BY THE 2" RESPONDENT

1) The 2™ Respondent respectfully submits as follows:-

The address for service of all notices and processes on the 2" Respondent
is that of their counsel Mr.K.Muthamil Raja, Railway Advocate, at No.143,
Additional Law Chambers, Highcourt Building, Chennai — 600 104.
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2. The 2" Respondent denies all the allegations and averments made in the 0.A
except those that are specifically admitted herein and put the applicant for the
strict proof of the same. The above O.A is nothing but an abuse of process of law

and liable to be rejected in limine.

3. The 2" Respondent submits that the cleaning and waste disposal activities of
Palakkad Railway Division are primarily divided into three categories: stations,
trains and Railway tracks. For operational efficiency and case of monitoring,
these areas are supervised by different departments within the Railways. The
cleanliness and waste management of major stations and all trains are overseen
by the Mechanical Department, whereas the maintenance and cleaning of
Railway tracks are managed by the Engineering Department of Palakkad
Division. An abstract of the cleanliness and waste management activities in these
three areas stations, trains and tracks are detailed below: -

ABSTRACT _OF _CLEANING ~AND _WASTE _MANAGEMENT

ARRANGEMENTS ESTABLISHED WITHIN THE KARNATAKA
REGION UNDER THE ADMINISTRATIVE CONTROL OF PALAKKAD

RAILWAY DIVISION: -

CLEANING AND WASTE MANAGEMENT ARRANGEMENTS IN RAILWAY

STATIONS
SI.No Description . Name of the Stations
1. | Name of the Stations Mangaluru Central Mangaluru Junction (MAJN)
MAQ)
2. | Name of the contractor M/s Durga Facility M/s Durga Facility
Management Services | Management Services private
private limited limited
3. | Period of contract - 24-10-2024 to 16-04- | 29-09-2024 to 28-09-2026 (24
2026 (18 months) months)
4. | Value of the contract Rs. 1,89,91,170/- Rs. 1,15,91,904/-
5. | No labourers deployed 22 12
per day

6. | Total no of dustbins 156 numbers (78 pairs) | 90 numbers (45 Pairs)
provided for garbage
collection.
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7. | Trolley dustbins for 02 nos (1 tonnes 02 nos (1 tonnes capacity/'—|
garbage movements capacity each) each)
02 nos (240 Litre 02 nos (240 Litre capacity
capacity each) each)
8. | Pet bottle (Plastic) bottle | 01 unit 01 Unit
crushing machine.
9. | Material recovery 01 Shed with 100 01 Shed with 100 square
Facility centre (MRFC) | square meter size. meter size.
for integrated collection
point of garbage and
segregation activities.
10. | Bio-compost bins 05 bins with 1 tonne 03 bins with 1 tonne capacity
capacity each each (Thumpoormuzhi type
(Thumpoormuzhi type | aerobic composting)
aerobic composting)
11. | Agency engaged for the | City Corporation City Corporation Mangaluru
collection and final Mangaluru
disposal of garbage.
12. | Frequency of Waste Daily Daily
collection for final
disposal
13. | Approximate quantity of 550 kg per day 630 kg per day
garbage collected and
processed per day. '
14. | Status of Consent to AW-335102 dated: 22- | AW-116995 dated: 26-05-2021

Operate (CTO)

2032.

12-2022 Validity from
21-10-2022 to 30-09-

Validity from 26-02-2021 to
31-12-2035.

CLEANING AND WASTE MANAGEMENT ARRANGEMENTS IN TRAINS

Trains

S1. | Description | Trains Originating/Terminating
No passing
through.
01 | Name of Mechanized |Cleaning of | Cleaning of | Clean train | Garbage
the service | cleaning of platform turn | platform turn | station  at generated'
provided in | coaches at round coaches | round coaches | Mangaluru | {Fom passing
. : . through
the Train Mangaluru at Mangaluru | at Mangaluru | junction trains is
central central junction Railway being
railway Railway Railway station collected
station station station ' through On-
(o]
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02 | Name of M/s Jagdev M/s Vibgyor | Tharu & Tharu &
the Infrastructure | info private Sons,Kapripa | Sons,Kapri
contractor | s Private limited101, b | yi road, payi road,

Limited 2nd | block,rohit Rajagiri Rajagiri
Block 1 St bhawan,4 mpost, mpost,
Floor Shop sapru Kalamasseri, | Kalamasser
No 129 And | marg,hazratga | Ernakulam 1,

130, Laxmi nj. Ernakulam
Balakrishna

Square,

Station Road,

Station Road

Hubli,

03 | Period of 15-01-2025 to | 17-01-2025 to | 13-09-2024 to | 01-06-2025
contract 14-01-2027 | 16-01-2027 | 12-09-2026 | to 31-05-

(24 months) | (24 months) | (24 months) | 2026 (12
: | months)

04 | Value of Rs. Rs. Rs. Rs.

the contract | 8,17,54,965/- | 7,34,26,485/- |3,32,01,860/- | 1,12,48,592
/-

05 |No 95 89 18 26
labourers
deployed
per day

06 | Agency City City City City
engaged for | Corporation | Corporation | Corporation | Corporatio
the Mangaluru Mangaluru Mangaluru n
collection Mangaluru
and final
disposal of
garbage.

07 | Frequency [ Daily Daily Daily Daily
of Waste
collection

Board
Housekeepin
g Service
(OBHS)
contracts.
Cleaning
staff are
deployed
within the
trains and
carry out
cleaning
activities as
per the
scheduled
scope of
work, as
well as on
additional
occasions as
necessitated.
All garbage
collected
during these
cleaning
operations is
deposited in
the dustbins
onboard and
subsequently
handed over
at nominated
railway
stations
along the
route.

In Palakkad
Railway
Division, the
nominated
stations for
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for final en-toute
diSpOSﬂl garbage
3 collection
08 | Approxima | 150 kg per 300 kg per 20 kg per day | 40 kg per from OBHS
te quantity | day day day trains are
of garbage Mangaluru
collected Junction,
and Mangaluru
processed Central,
Kasaragod,
per day. Kanhangad,
09 | Material The Material Recovery Facility (MRF) centres established Ip(?rllb;iinm,
recovery within the premises of Mangaluru Central and Mangaluru Thalass:ery,
Facility Junction railway stations are being utilized. Vadakara,
centre Quilandi,
(MRFC) Kozhikode,
for Tirur,
integrated Kuttippuram
. , Shoranur,
collection Otanpal
ppalam,
point of and
garbage Palakkad
and Junction.
segregation The garbage
activities. collected
from OBHS
10 | Bio- The Bio Compost bins (Thumpoormuzhi, aerobic | trains at
compost composting) provided within the premises of Mangaluru | these
Bins Central and Mangaluru Junction railway stations are being | nominated
utilized. stations is
further
handled and
disposed of
through the
station
cleaning
contracts in
place at the
respective
stations.
e
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CLEANING AND WASTE MANAGEMENT ARRANGEMENTS IN TRACKS

SL Description Details of tracks falling under the geographical boundary
No of Karnataka state under Palakkad Railway Division.

1. | Track area Thalapady to Panambur.

2. | Total Kilometre of |43 Km
the Track

3. | Arrangements for 1. Rag picking contract through outsourcing.
Cleaning of track. 2. Through departmental staffs.

4. | Areas of cleaning Mangalore Junction area Mangalore Central area

(MAIN) (MAQ)

5. | Name of the M/s Mettlesome captain | KK Biju, Ernakulam.
Contractors New Delhi

6. | Period of contract One year (01-11-2024 to One year (01-09-2024 to 27-

11-10-2025) 08-2025)

7. | Area of cleaning per 38000 Square Meters 51680 Square meters
day :

8. | Value of the contract Rs.30,11,250/- Rs.65,70000/-

9. | No labourers 03 05
deployed per day

10. | Frequency of Waste Daily Daily
collection for final '
disposal

11. | Approximate 4 to 6 bags 4 to 6 bags
quantity of garbage
collected and
processed per day.

12. | Agency engaged for City Corporation City Corporation Mangaluru
the collection and Mangaluru ‘
final disposal of
garbage.

13. | Cleaning of track Cleaning activities in areas falling outside the scope of rag-
area beyond the Rag | picking contracts are undertaken by Railway employees of the

picking contracts

Engineering Department,
maintenance duties.

assigned for routine track

St. Djvl. Mechanical Enginesr

Sferor ST / Southern Railway
CIATFHIS / Palakkad




Mangaluru Central Railway Station (MAQ)

4. The 2" Respondent submits that Mangaluru Central Railway Station is one of
the major stations in Palakkad Division and is categorized as an NSG-2 station.
The station has obtained CTO (Consent to Operate) from KSPCB (Combined
Consent Order No: AW-335102 dated: 22-12-2022) valid from 21-10-2022 to 30- -
09-2032. Being a prominent unit, the station is maintained under a mechanized
cleaning contract awarded to a reputed agency, M/s Durga Facility Management
Services Private Limited. The scope of the mechanized cleaning contract covers
the upkeep and maintenance of platforms, circulating areas, waiting halls, toilets,
all administrative buildings, approach roads, and railway tracks adjacent to the
platforms, extending up to 50 meters from the end of the farthest platform on both

sides.

5. The 2" Respondent submits that all waste generated in these areas is collected,
segregated, and processed by the mechanized cleaning contractor. Approximately
510 kg of waste is handled daily through this contract. A total of 78 pairs of
dustbins have been provided across the platforms and passenger areas to

separately collect biodegradable and non-biodegradable waste.

6. The 2™ Respondent submits that the track areas adjacent to the platforms and
the rag-picking zones, extending up to 50 meters on either side, are highly
susceptible to waste accumulation. The platform adj acent tracks are scheduled for
cleaning 05 times a day, while the rag picking areas are cleaned 04 times daily.
All waste collected during these cleaning activities are transpor"t@d to the Material
Recovery Facility (MRF) Centre at MAQ station. All the biodegradable and non-
biodegradable waste are collected by the Mangaluru City Corporation for final

disposal upon payment of applicable user charges.

Geo tagged photographs of daily activities are enclosed.
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. Mangaluru Junction Railway Station (MAJN)

7. The 2" Respondent submits that Mangaluru Junction Railway Station is one
of the major stations in Palakkad Division and is categorized as an NSG-3 station.
* The station has obtained CTO from KSPCB (Combined Consent Order No: AW-
116995 dated: 26-05-2021) valid from 26-02-2021 to 31-12-2035. As an
important unit, the station is maintained under a mechanized cleaning contract
awarded to the reputed agency, M/s Durga Facility Management Services Private
Limited. The scope of the contract includes the upkeep and maintenance of
platforms, circulating areas, waiting halls, toilets, all administrative buildings,
approach roads, and railway tracks adjacent to the platforms, extending up to 50
meters from the end of the farthest platform on both sides. All waste generated in
these areas including Was‘,te‘ ‘bags handover by the OBHS (On Board
Housekeeping Services) and pantry cars of nominated en-route trains are
collected, segregated, and prolc'es'.sed by the mechanized cleaning contractor.
Approximately 600 kg of waste is han;clléd"déily through this contract. A total of
90 pairs of dustbins have been'providéd throughout the platforms and passenger
areas to facilitate separate collecti(’)n‘of biodegradable and non-biodegradable

waste.

8. The 2" Respondent submits that the track areas adjacent to the platforms and
the rag picking zones, extending 50 meters on either side, are particularly prone
to waste accumulation. The platform adjacent tracks are scheduled for cleaning
03 times a day and the Rag picking area beyond 50 meters from the platform ends
are cleaned 02 times a day. All waste collected through these cleaning activities
are transported to the Material Recovery Facility (MRF) Centre located at MAJN
station. All the bio-degradable and non-biodegradable waste are collected by the

Mangaluru City Corporation for final disposal on payment of applicable user
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Track area beyond the cleaning limit of station

9. The 2" Respondent submits. that the Engineering Department of Palakkad
Railway Division is responsible for the maintenance of railway tracks and for
overseeing cleanliness operations along the tracks and its surrounding areas.
Track sections beyond 50 meters from the farthest platform end are cleaned under
a dedicated contract called as "Rag Picking" contract, managed by the
Engineering Department. The contracted agencies collect waste materials from
the track areas and segregate them into biodegradable and non-biodegradable
categories. Non-biodegradable waste is handed over to Haritha Karma Sena in

Kerala and Mangaluru City Corporation in Karnataka for final disposal.

Minor Stations falling in Karnataka State

10. The 2" Respondent submits that apart from the major railway stations
mentioned above, the remaining wayside stations located in Karnataka State are
Ullal (ULL), Padil (PADIL), and Jokatte (JOKT). Panambur (PNMB) station is
maintained by the New Mangaluru Port Trust (NMPT). The cleaning
responsibilities at ULL, NTVT, PADIL, and JOKT stations are managed by the
Operating Department of Railways through the respective Station
Superintendents or Station Masters, utilizing the imprest cash allotted to each
station. These stations, excluding ULL, have not generated any significant waste
due to the absence of passenger traffic. Cleaning and waste disposal at Ullal

Railway Station are performed by private agencies.

Provision for Disposal of Waste from Trains

11. The 2™ Respondent submits that all passenger carrying trains are provided
with sufficient number of dustbins, placed at either end of the coaches.
Additionally, all long-distance trains and other designated services have been

equipped with on board Housekeeping Services (OBHS) through cow
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Under OBHS, agencies deploy on board cleaning staff to attend to cleanliness
requirement and collect waste as necessary. The waste collected by these agencies

is handed over at nominated stations for further processing.

12. The 2" Respondent submits that In Palakkad Division, 15 major railway
stations have been designated to receive and process OBHS and Pantry car waste
from en-route passenger carrying trains. These arrangements help reduce the risk
of dustbin overflow and discourage the practice of throwing waste from trains,

whether by passenger or by the cleaning staff engaged onboard.

13. The 2" Respondent submits that the remaining trains are attended at the
terminal stations through Platform Turnround (PFTR) contracts. Waste collected
through these contract activities is handed over to authorized disposers/recyclers
for final disposal. Specifically, waste collected through PFTR contracts at stations
in the Mangaluru area is handed over to Mangaluru City Corporation for

appropriate disposal.

Enforcement Against Defaulters -

14. The 2™ Respondent submits that individuals found engaging in littering
activities within railway premises are penalized as per the prevailing laws. All
major railway stations and its surrounding areas are equipped with surveillance
CCTV cameras for continuous monitoring. The enforcement and imposition of
penalties for such offenses are handled by the Railway Protection Force (RPF).
Details of cases registered and penalties imposed for littering activities during the
last year and the current year in the Railway jurisdiction of Palakkad Division in

Karnataka are provided below.

S.No Period No of Cases Fine imposed
booked
01 2024 (Jan to Dec) 3306 Rs.6,73,500/-
02 2025 (jan to May) 1314 Rs.2,68,500/-

T
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15. The 2" Respondent submits that remarks on Para No. 17 and 19 of the
application: -

“17. That as seen in the RTI responses annexed in ANNEXURE A-2 and A-3, it is
submitted that both the NHAI and Railway Division have shirked away from their
responsibility to manage their waste as waste generator under both Solid Waste
Management Rules as well as Plastic Waste Management rule. Both the
establishment have limited their responses only to the waste generated within the
railway station _and_toll plaza. However, as mentioned above, both the
establishment are required to collect and properly dispose of waste beyond the

railway station and toll plaza. The applicant submits photographs showing mixed

waste including wet waste and plastic waste being accumulated on railway tracks
and _on the side of NH66, and waste not being collected at all, affecting the
ecology of the areas”.

Remark: It is categorically denied that Palakkad Railway Division has shirked
or abdicated its responsibilities under the Solid Waste Management Rules, 2016,
and the Plastic Waste Management Rules, 2016. The Division has established a
structured waste management system within its premises, including along railway

tracks, as mandated by the applicable rules.

As per RTI application No. SRPKD/R/T/24/00387, received on 11-12-2024, the

applicant, Shri Benedict C. Fernandes, had raised the following queries:

1. Details of wet waste processing units established by Southern Railway.

2. Details of Material Recovery Facilities (MRF) established in Southern
Railway Division. |

3. Names and addresses of contractors appointed for waste collection,

segregation, and disposal in Southern Railway Division.

Among these, the applicant specifically sought information regarding the
infrastructure established by the Railways under the Solid Waste Management
Rules, 2016, and details of contractors engaged for waste collection, segregation,

and disposal. The RTI application did not seek information pertaining to cleaning

7.7 uity® PR
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operations conducted by the Railways in specific areas such as stations, trains,
and tracks. It is pertinent to note that the majority of waste generated through train
operations occurs within the station premises and up to a maximum stretch of 700
meters of track at both ends of platforms. Consequently, all waste management
infrastructure has been provided within the station premises. Accordingly, the
reply furnished to the RTI queries included details of the infrastructure facilities
and contracts available at major railway stations. However, the applicant appears
to have interpreted this to mean that the Palakkad Railway Division have not
undertaken or made any arrangements for waste management activities beyond
station premises, such as along the tracks. The details of waste management
activities carried out by Palakkad Railway Division covering stations, tracks, and
trains within the geographical limits of Karnataka State under Palakkad Railway

Division have been submitted in response to Para-3 of the remarks.

It is further submitted that regular cleaning operations, periodic special
cleanliness drives, awareness campaigns, and enforcement actions under the
Indian Railways (Penalties for Activities Affecting Cleanliness at Railway
Premises) Rules, 2012, are continuously undertaken to address inéidental littering

along tracks and adjoining areas, to the extent feasible within railway limits.

“19. It is submitted that the majority of the NHAI road and Railway tracks do not

fall within the city limits or within the jurisdiction of any local body. Rather both

the NH and Railway tracks go beyond the local jurisdiction, such as forest land,

coastal zones and others. Hence, the entire burden to collect waste cannot be

imposed on the local bodies beyond their jurisdiction. Railway and NHAJ being

Bulk Waste Generators are required to manage and properly collect solid waste

and plastic waste under the rule’.

Remarks: It is most respectfully submitted that the assertion made is only

partially accurate. While it is a fact that Railway tracks traverse t ougw

"
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range of terrains, including agricultural fields, coastal areas, remote locations,
private lands, and other categories of land, it is submitted that the lands beyond
to the Railway tracks invariably fall within the jurisdiction of either municipal

bodies or local self-governing institutions such as Panchayats.

[t is further submitted that the waste generated through Railway operations
at stations, on tracks, and in other operational areas is managed by the Railways
in accordance with the statutory obligations laid down under the Solid Waste
Management Rules, 2016 and the Plastic Waste Management Rules, 2016, as
applicable to Bulk Waste Generators. The Palakkad Railway Division duly
acknowledges its responsibility for the collection, segregation, and scientific
disposal of waste generated from its own operational activities. In this regard,
comprehensive details of the activities undertaken by the Palakkad Railway

Division have already been provided in response to Para-3 of the remarks.

However, one of the significant challenges consistently faced by the
Palakkad Railway Division, is the indiscriminate dumping of waste along
Railway tracks by the general public and commercial establishments operating in
proximity to Railway premises, predominantly within areas falling under the
jurisdiction of local bodies. Such unauthorized and unregulated dumping, which
occurs beyond the scope of Railway operations and contributes substantially to

waste accumulation along Railway tracks.

It is further submitted that while the Railways have proactively established
and are continually upgrading waste management systems at stations, in trains,
and along tracks including the engagement of authorized agencies for waste
collection, transportation, and disposal, as well as enforcement of statutory
provisions through imposition of fines and penal actions against offenders, it

would neither be practical nor within the statutory mandate of the Railways to

>
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manage waste generated by external entities and unauthorized sources within the

jurisdiction of local bodies.

Therefore, it is humbly prayed that necessary directions may kindly be
issued to the concerned local bodies to strengthen and implement effective waste
collection, processing, and disposal mechanisms for households, commercial
establishments, and public areas falling within their jurisdiction. Such
coordinated intervention would substantially prevent the indiscriminate dumping
of waste along Railway tracks and complement the waste management efforts

undertaken by the Railways within its own operational domain.

16. Remarks for the prayer at para.32 of the application: -

1) Direct the Respondent authorities-NHAI and Palakkad Railway Division
to take immediate and time bound action to manage waste within its
premises under Solid Waste Management Rules, 2016 and Plastic Waste

Management Rule, 2016,

Remarks: The detailed activities established and executed by this division under
Solid and Plastic Waste Management have been outlined above. In addition to
these, to manage wastewater, including sewage, Palakkad Division has

commissioned Sewage Treatment Plants at both Mangaluru Central and

Mangaluru Junction Railway Stations.

2) Direct the Respondent authorities to introduce segregation dustbins all
along their premises i.e on multiple areas of the railway tracks and NH66
for waste collection by way of mechanical sweepers, mobile vehicular

collection, multiple times per day,

Remarks: At present, Palakkad Division has provided sufficient quantities of

paired dustbins for the collection of biodegradable and non-biode radabW
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generated in passenger areas such as Railway Stations, trains, and other office

premises.

Instances of waste being dumped onto the tracks during train operations primarily
occur due to indiscriminate disposal by the travelling public. To address this
issue, adequate numbers of dustbins have been provided inside coaches.
Additionally, long-distance trains and other designated services are equipped
with On Board Housekeeping Services (OBHS) through contracts. These service
providers are responsible for collecting waste generated inside the coaches and
from the dustbins, and subsequently handing it over at nominated stations across
Palakkad Division for proper disposal. Any deviations or lapses observed in the
proper waste management by OBHS staff are being addressed by taking
necessary action against the concerned staff, along with the imposition of

penalties on the contractors as applicable.

In view of the above arrangements, the possibility of waste dumping along the
tracks during train operations is minimal. However, it is pertinent to mention that
waste accumulation andillegal dumping along the railway track sides largely

originate from the general public and commercial establishments located adjacent

to the railway premises.

Therefore, the provision of segregation dustbins along the trackside cannot be

considered at this stage, in the absence of any directive from the Railway Board.

3) Direct the Respondent No.2 and 3 to provide with a detailed plan and
budget on waste collection system adopted from the railway tracks and on
the curb of the stretch of NH-66 within a limited period of times and place
it before this Hon'ble Tribunal;

>
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Remarks: The budget estimate for the financial year 2025-26 for cleaning of
Railway Stations, colonies, trains and tracks including waste management is

Rs.33 crores.

4) Direct the Respondent No.2 to identify the violators and invoke Rule 4 of
the Indian Railway (penalties for activities affecting cleanliness at railway

premises) Rules, 2012 on all persons who are responsible for littering;

Remarks: The details of penalties imposed for activities affecting cleanliness
within Railway premises at stations located in the State of Karnataka are provided
under the heading ‘Enforcement Against Defaulters’ above. Additionally, the
details of cases and penalties imposed on defaulters found engaging in littering

activities within Railway premises across Palakkad Division are furnished below.

S.No Period (F.Y) No of Cases Fine imposed
: booked

01 2024 —-25 11818 Rs.24,31,000/-

02 | 2025 (April & May) 2251 Rs.4,60,300/-

5) To publicly display the schedule of waste collection and the quantities

processed at toll plaza and railway stations,

i{émarks: The details of the waste collection schedule and the quantities
processed are being officially documented at the unit level and are also regularly
reported to the Headquarters. However, the public display of these details cannot
be implemented at this stage, as no directives in this regard have been issued by

the Railway Board.

.

—)_)_/Q/

. Ui Sofifay

™ $:. DNI. Mechanical Engincer
STET YA / Southern Railway

UTeiaa TS / Palakkad
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It is therefore prayed that this Hon’ble Tribunal may be pleased to
dismiss the above O.A with heavy cost and pass suitable orders and thus render

justice.

Dated at Palakkad on this 6th of September 2025

e,

ﬁunsel for 2" Responde:y

Sr. le Mechanical Enginiser

LIST OF DOCUMENTS: - : Zfayor Y& / Southern Raiiway
UrcTadTs / Palakkad
SI.LNO | DATE DESCRIPTION OF DOCUMENTS
L. Photograph showing Waste Management at Mangaluru

Central Railway Station.

2. Photograph showing Waste Management at Mangaluru

Junction Railway Station.

3. Photographs showing Waste Management on board the

train en-route and terminal bar originating Station.

4. Photographs Showing Waste Management activities at

Railway track area.

5. 50042005 | Receipt showing fine imposed by the Railways.

6. 27.08.2024 | Letter of acceptance issued in favour of the M/s. Biju
KK- Ernakulam for Rag picking and disposal of garbage

from various yard.

7. 06.09.2024 | Contract between Railways and Tharu & Son’s for  en-

route watering at Mangalore Junction Railway Station.

8. 19.09.2024 | Contract Between Railways and Durga Facilities
Management Service Pvt Ltd., for garbage disposal at

Mangalore Junction.
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9 11.10.2024 | Letter of acceptance issued by Railways in favour of
M/s. Mettlesome captain LLP-New Delhi for Rag
picking and disposal of garbage for yard approach.

10. 12.10.2024 | Cleaning & waste management contract between
Railways and Durga Facilities Management Service Pvt
Ltd., in Mangalore central Railway station.

11. 06.01.2025 | Contract between Railway and Vibgyor Info Pvt. Ltd.,

for cleaning of coaches during turn round attemption and
watering of coach, etc...
12. 06.01.2025 | Contract between Railway and Jagdev Infratech Pvt

Ltd., for cleaning & watering of coach & Mangalore

depot, Cleaning of pit line, buffing of stainless steel

item. .
13: 11.05.2025 | Receipt issued by the city corporation Mangaluru.
14. 19.05.2025 | Cleaning and Waste Management contract in train

between Railway and Tharu & Sons.

15. 31.05.2025 | Receipt issued by the city corporation Managaluru.

VERIFICATION

I, Achanath Suresh S/o P. Mohan Das working as Sr. Divisional Mechanical
Engineer in the office of the Divisional Railway Manager, Southern Railway,
Palakkad Djvision do hereby declare that what are stated in the counter statement

are true to the best of my knowledge, belief and information.

Verified at Palakkad on this 6th day of September 2025.

T, {, gise gofR

$t, Divl, Mechanical Engineer

aftyn ¥ / Southern Railway
arHaen T8 / Palakkad
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SOUTH ZONE) AT
CHENNALI

0.A.No. 86 of 2025 (SZ)

ARANYA PARISARA MATHU HAVAMANA
BADALAVANE SANGHA,
Through the authorized representative,
Having office at 1% Floor, Nest,
MR Bhat Lane, Morgans Gate,
Mangalore, Karnataka — 575 001.
... APPLICANT

-Vs-
1. STATE OF KARNATAKA,

And 3 Others
... RESPONDENTS

COUNTER STATEMENT FILED
BY THE 2"° RESPONDENT

M/s. KMUTHAMIL RAJA
COUNSEL FOR 2™° RESPONDENT
Mob: 92821 27534



ANNEXURE-R1

2:0

Enclosed below are geo-tagged photographs documenting the activities carried out
and infrastructure arranged at Mangaluru Central (MAQ) Railway Station for waste

management purposes.
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 Mangaluru, Karnataka, India
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ANNEXURE-R2
Enclosed below are geo-tagged photographs documenting the activities carried oyt

and infrastructure arranged at Mangaluru Junction (MAJN) Railway Station for waste
management purposes.
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. Mangaluru, Karnataka India
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ANNEXURE-R3

23

Photographs documenting the cleaning and waste management arrangements

established onboard ;

'\
. =
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ANNEXURE-R4

Enclosed: Photographs documenting cleaning and waste
conducted in the railway track area.
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ANNEXURE-R5
Photographs of fine remittance receipts issued by the Railway Protection Force (RPF)
for violations of the Indian Railways (Penalties for Activities Affecting Cleanliness at
Railway Premises) Rules, 2012, at railway premises in the Mangaluru area under
Palakkad Railway Division. (photographs of the receipt are randomly selected for the
period from 2024 to 2025.)
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1

g > SOUTHERN RLY
) PALAKKAD k
DIVISION- )
ENGINEERING ‘ )
Railway Divisional
Office, Enqineering
‘n . Branch
PALAKKAD, 678002
4o ' y Kerala, India )
N ' . ) . . 0‘ '

. ~ Letter No: PALAKKAD DIVISION-ENGINEERING

/ PGT-Works-2024-N13-05 / 0128996011123y  Dated: 27/08/2024

¥ ; M/s BIJU K K-ERNAKULAM

% . -KODATH HOUSE , NEDUVANNOOR
: >y ,CHOWARAP O

.ERNAKULAM- 683571
Kerala, India

- *""(wg;\r*“ ST

TE
[ e,
>,

. . Sub: Létter Of Acceptance ,

Ref: 1. Tender No. PGT-Works-2024-N13-05 closing date 05-
) 08 2024 '15:00 for Sr. DEN/WestfPGT Junsdxctlon Rag . .
" Picking and digposal of garbage “from- Various yard
approaches in entire width of the formation/Cutting for a
period of 1 year. SW 1 - Calicut, Kannur, Badagara & -
‘Thalassery Railway - Station.. SW 28 Kasaragod &
'n Mangalore Railway Station
2. Your bid ID 17081182 dated 03/08/2024 16:48
S ' L I
© . The Competent Authority has accepted your: offered rates in
connection with the subject work. The total cost of the work at the
. accepted rates works out to Rs. 6570000 (Rupees. Slxty-Flve Lakh
Seventy Thousand Rupees Only) : :
v‘; %
A sum of:Rs.117300 deposited as Earnest Money vnde IREPS
reference ID PE75223249502 has been retained towards initial
; : * Security Money, for due and faithful fulfillment of the contract, and the
‘ v N L balance Security. Money will be recovered from the progressive bills
. il ! @ 6 % of the bill amount till it reaches 5 % of the contract value in
R . térms of clause 16(1) of GCC-2022. After adjusting EMD an Amount
R P of Rs. 2,11,200 (Two lakh eleven thousand two hundred rupees only) .
% 131 will be recove:red at the rate of 6% (Six percent) from each of your
g . running bills. No interest will be accrued on.- the: Security Deposit ;
B A amount. Your attention in this connection is invited to the various ;
o 2, B conditions stipulated by the Railway'in the tender document submitted

R by you..

v

e
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) = . Ly
e i

' o) : You are requested to submit Performance Guamntee in the form as : . E o i
%0 0 given in Clausé 16(4) of GCC- 2022 equivalent to 5 % of the contract - - < b )
St value amountmg to Rs. 328500 (Rupees Three Lakh Twenty- -Eight

W Thousand Fivé Hundred Rupees Only) within 21 days from‘thc date of

Irens‘3‘?“"WeDsnﬂr.rork.«sltdslg:)ubhshLOAWorksLetterdo'?At:tlon-VlewPubhshedLetter&nltOId 75772812&td|d 2108473&leﬂer|d"10
B 5 _ ST WSV T e g G g R 5“ mul Mechamcal Enum""f"
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AWarksLeller.do?Action
valid up to stipulated date of completion

t agreement can bg executed. You are
ce guarantce amounting to 5% of the

26 i

| : o | ;
. ,, i
I'rEps.gov.In.’épsn/\/:/orks/(ds/publls'hLO =ViewPubIjshe%Leltgr&nitOld:?snzaTZ&tmd;;
| )
issue of Letter of Acceptance, ;
plus 60 days sO that contric

S | : requested to submit performance | o
contract value i.e. Rs. 321500/~ in any of the following forms for

! ‘ successful completion of the work as per clause 29'01" the Spcciial
Conditions of Contract vide Annexure A. (1) a deposit of Cash. (ii).
Irrevocable Bank: Guarantee, (iii).Government Securities including
State -Loan Bonds at 5 percent below the market value, (iv) Deposit

I ders, Demand Drafts and Guarantee Bonds. These
R e r of the State Bank of ¢

. forms of Performance Guarantee could be eithe
' ' India or of any of the Nationalized Banks, (v)Guarantee Bonds

executed or Deposits Receipts tendered by all schedufeq Banks, (‘fi)-' A
, (vii)a Deposit in the National

: y : Deposit in the Post Office saving Bank \
National ‘Defence Certificates,

' Saving Certificate, (viii) Twelve.years ale
! (ix)TeE yea'f; Defence Deposit, (x)National Defence Bonds and
(xi)Unit Trust certificates at5 per cent below market value or at the
: face value whichever is less. The Performance Guarantee s_hogld be
' ‘ furnished after the issue of the acceptance letter and before'signing of
the agreement and should be valid up to the stipulated date of
f the work The )

completion plus 50(sixty) days gafter completion of
hould be submitted within 21 (Twenty

"' ' : ' Performance Guarantee (PG) s )
first) days from the date. of issue of Letter of Aggeptance (LOA). A :
per annum shall be charged for the delay beyond

-penal interest of 12% A
d day after the date of igsue of LOA. In case

! 21 days, i.e., from the 22n
of failure.to submit the requisite. PG even after 60 days. from the date

of issue of LOA, the contract shall be terminated duly forfeiting EMD
§ and other dues if.any payable against you and you will be debarred
from  participating in re-tender for this work.This LOA is the due
notice. for submission_of PG ,and no further communication will be
sent to.you-for reminding submission of PG. In case of failure to
submit PG within the stipulated period, action taken under clause 16
, (4) of GCC is final and binding.The letter of acceptance issued isa °*
binding contract between the Railway and the contractor. and the. date
of completion will be reckoned from the date of issue of -this letter
only and therefore you may please make arrangements to commence
" the work ;?mediately.’l"he contractor-shall report in ADEN/MAQ, -
office within 15 days of issue of the letter of acceptance. -

q ADEN/CAN o i
& submit detailed program chart for execution of work in the’
[

stipulated time period. ;

8127124, 2:46 PM

\ The entire work shall be completed within 12 month from the date
" of issue of Letter of Acceptance. s
nd item No. 3,

_Rate restrictions : Ttem Nos. 4 & 5 under schedulg B, a
under schedule Bl ‘ "

yor Lt iy '. : H"l-r-
Contact person:’ Assistant Divisional Engineer/Mangalore, -Assistant
Engineer/Kannur, - Senior . Section
Section  Engineer/ P.y

Divisional ,
Engineer/P.Way/Mangalore,  Senior
/Kasargod, Senior Section Engineer/ P.Way /Kannur, Senior Sed

- Engineer/ P.Way /Calicut, Senior Section Engineer/ P. i
5 commence the work immediately on receipt gfthislletg’:y / (t‘}!ﬂ? Wi ERvilers
, | B e gy e R R i S A il achariical Enping
: il T .Copy-to: Sf-;.DFM/ PGT, CVO/ .Chennai, EDPM/ PGT& 0T RREY /SSuehern Railw:
|~ .7 s~ SSE/, Drawing (Track),. for  information. please. ADEN/NIROS I Halbinal ;
- ADEN/CAN,-SSE/ PWay/J\AAQ,SSE/ Pway/KGQ,SSE /PWay .
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ireps.qowin/epsnAvor ks/tds/publishLOAWoarksLeller.do?Action=ViewPu blishedLetter&niiOld

/CAN, :SSE/ PWay /CLT, SSE/ P.Way /QLD, Labour
Commissioner/TVC for information and nccessary action please.
v

: the new GST Act as applicable l!"rom time to time.

Note. 2: Contractors/Suppliers have to register themselves with GST

authorities and to furnish the GST registration number in order to
process the bills from 01.07.2017 onwards. '

Note. 3: The contractor shall register his Comgany/Firm in the

Sl?ramikkalyan portal i.ewww.shramikkalyan.indianrailways.gov.in
3 w!th requisite details subsequent to issue of letter of Acceptance

w:thput fail. The contractor once registered on the portal shall update
: . details of his letter of Acceptance (LOA) within 15 days of issue of
: any LOA issued to him for approval of the concerned ehgineer.

Note. 4: Henceforth, all communication and

processing shall be
through IRWCMS Portal. '

All Other terms and conditions, as stipulated in the tender
documents shall be applicable.

ABHISHEK VER@IA
Sr.DEN/WEST/PGT
Digitally Signed

View Signature Details

Note. 1: All tfe contracts on Works/goods/scrvices will be subject to

ST
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=7577281281d1d=21084732 etter=10..,
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Item Item Desc
‘Sho.

Item
Qty

Item

Qty ‘| Unit Escl. | Advt.vaiud
. : Code

Bid Rate/
Unit | Rate(Rs) | (%) | (Rs)

Unit Rate -

Bid
Amount

(Rs)

Schedule B-Sr.DEN/West/PGT jurisdiction: Rag Picking \
and dispo'sal of garbage from various yard approaches in .
entire width of the formation/Cutting for a period of 1 3805125.00
year. SW 1 - CLT. CAN, BDJ & TLY Railway Station (Item
Directory - Not Applicable)

1! Removal of wastes, [NS1 365[Day
i perishables and

other discarded

2560.00| At Par

: waste materials
from the yard '
approaches
(beYond 50m from P J

2 |the-farthest

: platforms end in ]
twod | : )
directions.750m in
3 both directions) in
3 enfire width of the
2 formation/. cutting
by-collecting

934400.00|2700.00 Rs/Unit

985500.00

4

, ‘ . N - A ;
wastes from track PR T j ¢ 4 _,‘/*/.,///
and dumping and ; ' ; ¥y ia : _ =y )

-r.reDs.E]Ov.ln/epsr'\h/orks/lds/publishLOAWorksLet"t'er.do?Action=ViequbIlshedLeller&nltOId=75772812&tdld'= 1 084-73 let'terld=1 000_55;} $~gv... 313
A . ' o 3 e ¥ . .
T ’ v+ gp. Divl, Mechauical Emgiae2t
! ' et theqn Raltway w -
) - ufvr Y&/ Sou

YrofdmiS / Palakkad
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disposing It at
nominated locatlon
or any other means
as directed by the
Engineer in charge.
(All the
tools,matertals and
labours requierd for
the work should be

“lsupplied by the

contractor anly).
(CAN station ) _
Approximate area
per day 30000sqm
to be cleaned twice
per day. Manpowa&
required is betweep
07.00 hrs - 13.00 )
hrs and 14.00 hrs -
16.00 hrs.

" [Note:-1.Contractors
has to engage
minimum labour 3
Nos. 2. Contractor
has to dispose
waste either
through
Coporation/Haritha
Karma Sena or
dumping and
disposing it outside
raiway boundary’'in
any dumping site
available in the
area. 3. The
Contractor should
ensure that the
following protective
gears to be :
provided to. the.
labourers,Uniforms
for labours, 3
Suitable foot wear,
Gum boots,
Illuminous jacket, -
Arm band, Cap,
Face Mask (cloth),
Gloves rubber
cover upto elbpw,
First aid box, Rain
coat. 4. Area for
waste segregation
can be done at
nominated locatin
given by Enginner,
in Charge.

+

! . =ViewPublishedLetler&nitOld=7577, .
m;/o:ksltdslpubllshLOAWorkchner.do?AcHon’ p Bizatd,d:

perishables and
other discarded
waste materials

- |from the yard
approaches
(beyond 50m from

-

]
.

Removal of wastes, [NS2

365|Day

orks/!dslpubUshLQAWorksLelter.do?Actlon=\/lewPusz
*
[} "

3415.00

hedLeﬂer&nithd:?b?ig?‘t

WISTDHT] 18/ Palakkao
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the farthedt
Matforme end In
two dhrectinnse,
750m th both
directiont) In ontlre
width of the
formation) cotting
by gotlocting
wastes from track
and dumping and
digprasing 1t ot '
nominated location
or any other means
as directed by the
Enaineer in charge.
(All the todls,
materials and
Iabours required for
the work should be
supplied by the
contractor only).
(CLT station ) 4
Approximate area .
peg day 30000sgm 4
to be cleaned twice
per day. Manpower
required is between
07.00 hrs - 1300
hrs and 14.00 hrs -
16.00 hrs. )
Note:-1.Contractors ‘
has to engage
mindimum labour 4
Nos. 2. Contractor

L)
- s

®
.

waste either
through ‘ 3
Coporation/Haritha
Karme Seng or
dumping and
disposing it outside
raiway boundary in ' y
any dumping site . ;

available in the '
area. 3. The
Contractor should

ensure that the T
following protective

gears to be L}
provided Lo the
labourers, Unifo:ms )
{or lahours, ) y )
Suitable fool wear, g 8 g b
CGum boots,
Muminous jacket,
Arm band, Cap,
Face IMack (cloth),
Gloves rubber
cover upto elbow,
First aid bor, Rain
coal. 4, Area for ' ‘
viaste segregation 5 ;
can be done at- 0 :

.\
L 3
, w—- e

r

' * Cos Divl. Mechamcal £ngineyr
N ' : -+ =faror Yerd / Southern Railway
qreradis / Palakkad
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s
: nominated location ’,

given by Engineer .

in Charge.

3 Removal of wastes, [NS3 365|Day 1710.00[At Par|  624150.00(1800.00 Rs/(y;
]

perishables and b
other discarded |
waste materials - 4
“|from the yard .
approaches
. (beyond the area ' ¢
> mentioned in Item
No.2. i.e 1750m
extra after the area
covered under Item
2 in MAQ direction
and 250m extra
after the area
covered under Item|
2 in SRR direction) '
in entire width of
the formation/ ‘
cutting by
collecting wastes '. v o Ry
{ from track and )
dumping and :
disposing it at v
nominated location
or any other means i
as directed by the | .
Engineer in charge. ‘ '
(All the !
tools,materials and . q .
labours requierd for
the work should be
supplied by the } :
contractor only). - ; .
(CLT yard
approach)
Approximate area
per day 21000sqm
to be cleaned twice
" |per day. Manpower
required is between|
07.00 hrs - 13.00
hrs and 14.00 hrs -
16.00 hrs. .
Note:-1.Contractors
. has to engage s Y
¢ minimum labour 2!
Nos. 2. Contractor
has to dispose v
waste either
through
Coporation/Haritha ! '
Karma Sena or '
dumping and ,
disposing it outside 9
raiway boundary in
) any dumping site
- g "lavailable in the

area. 3. The . L e
Contractor should AEER QM T |

ensyre that the . Mechanicat Englfeer |

4 Hya i
hitps:/ﬁreps,gov.ln/epsnMorks/tds/publlshLOAWorksLe!ter.do?AcHon=VIewPubHshedLeller&nllOld=75772&%[:12?3gg/?é%%%?ri%gﬁyé 5%4“’,
y ' ~? '
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following protective
gears to be
provided to thg
labourers,Uniforms
for labours,
Suitable foot wear,
Gum boots,
Hluminous jacket,
Arm band, Cap,
Face Mask (cloth),
Gloves rubber
cover upto elbow,
First aid box, Rain
coat. 4. Area for
waste segregation
can be dore at
nominated location
given by Enginner
in Charge.
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Removal of wastes,
perishables and
other discarded
waste materials
froem the yard
approaches
(beyond 50m from

the farthest
|platforms end'sn

two directions.

~|500m in both
‘|directions) in entire

width of the

* |formation/ cutting
" |by collecting
-|wastes from track
-|and’ dumping and
"|disposing it at

- Inominated location

or any other means
as directed by the
Engineer in charge.
(All the
tools,materials and
labours requierd for
the work should be
supplied by the
contractor anly).
(BDJ station )
Approximate area
per day 16500sgm
to be cleaned twice
per day. Manpower
required is between
07.00 hrs - 13,00
hrs and 14.00 hrs -

., 116.00 hrs.

Note:-1.Cantractors
has*to engage
minimum [abour 2
Nos..' 2. Contractor
has to dispose |
waste either
through '

[

" 1

NS4

365

Day

1370.00

At Par

i - . - R
"eps.govin/epsn/works/ids/publishLOAWorksLetter.do?Action=ViewPublishedLeller8nltOld=7577281281dId=
13 i |‘ B

500050.00

coe

e

-

¢

e,

t
n

1800.00 Rs/Unit

657000.00

3
4

I

o

Sy, Divl. Mechanical Enginesr
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ireps.gov.lnlepsnMorksllds/publfshLO

Coporation/Haritha
Karma Sena or
dumping and .
disposing it outside
raiway boundary in
any dumping site
available in thé

-larea. 3. The

Contractor should
ensure that the
following protective
gears to be
provided to the
labourers,Uniforms
for labours,
Suitable foot wear,

*|Gum boots,

Illuminous jacket,
Arm band, Cap,
Face Mask (cloth),
Gloves rubber
cover upto elbow,
First aid box, Rain!
coat. 4. Area for
waste segregation
can be done at
nominated location
given by Engineer

AWorksLatter.do7Action

=\ﬁewPublishedLetter&nitOId=75772612&tdld~-
~e

in Charge.

500050.00[1800.00 Rs/Uhit

rRemoval of wastes,
perishables and
other discarded
waste materials
from the yard
approaches
(beyond 50m from
the farthest
platforms end in
two directions.
500m in-both
directions) in entire

* lwidth of the

formation/ cutting
by collecting
wastes from track
and dumping and
disposing it at q
nominated locatior
or any other meané
as directed by the
Englneer in charge.
(All the
tools,materials and
labours requierd for
the work should be
supplied by the

contractor only).
(TLY station )
Approximate area
per day 16500sqm
to be cleaned twice
per day. Manpower
required Is between

gfayor Yo /
[PPSRy ¢ s #<= 3 13 13 % 1Y /2 11 4 's5

f

@ gullfay
echanical Enginuel ;
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07.00 hrs - 13.00
hrs and 14.00 hrs'-
16,00 hrs.  '»
Note:-1.Contractors
has to engage
minimum labour 2
Nos. 2. Contractor
has,to dispose
waste either
through
Copvration/Haritha
Karma Sena or
dumping and
disposing it outside
raiway boundary in
any dumping site
available in the
area. 3. The
Contractor should
ensure that the
follqwing protective
gears to be
provided to the
labourers, Uniforms
for labours,
Suitable foot wear,

Gum boots,

“ltluminous jacket,
Arm band, Cap,

- “|Face Mask (cloth),
- |Gloves rubber

+|cover upto elbow,
{|First aid box, Rain
: |coat. 4. Area for
. |waste segregation
":lcan’be done at
nominated locatin
“lgiven by Enginner
“'lin Charge..

b
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Schedule Totals

4270500.00

N
Ty
“

3 chedule B1-
- |a&d disposal of garbage
> lsntire width of the forma
Year. SW 2'- KGQ & MAQ Railw
- Not Applicable) "~

AR reonnt o0 e s arl N
o S
" ¥
O I P A O A TR W

Sr.DEN/West/PGTjurisdiction: Rag Picking
from various yard approaches in
tion/Cutting for a period of 1

ay Station (Item Directory

2058600.00

1

v/
4
1

o

IS . ‘

¥
AR

pttps:mrgps.ﬁov.in/e psniviorksitde/publishLOAWorksLelte

i,

Removal of wastes,
perishables and
other discarded
waste materials
from the yard
appraaches
(beyond 50m ‘from
the farthest
platforms end in
two - )
directions.750m in
both directions) in
entire width of the
formation/ cutting
by ollecting
wastes from track
and dumping and

NS1 7 365|Day

disposing it at " !

.

3

r.do?ActIonﬂVlewPubIIshedLetler&nllOld=75772812&|dl :

2560.00; At Par

934400.00

-

ot

—

084 l’)

2700.00 Rs/Unit

985500.00

ehar!d=100055;8&tdv...
7 =@ g‘cﬂﬁtﬂ :
i¥l. Mechanica} Engined!r
e / Southern Railway

§ldoe,
)/'/;-

913

" qrereTS / Palakkad
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V¥ 3 nominated location : “ :
"{or any other means ' : . . il
.|as directed by the ) '.
Engineer In charge. . i
J (All the $ )
v tools,materials and | . A - .
; labours requierd for g | 4 '
*|the work should be ’ 1 -
7 supplied by the . .
) contractor only). | .
: (MAQ station)  _ ;
Approximate area . -
.{per day 300 ' ; '
to be cleaned twice
per day. Manpower
required is between
"107.00 hrs - 13.00
-lhrs and 14.00 hrs -|
16.00 hrs.
Note:-1.Contractors : .
: has to engage .
¥ minimum labour_3
Nos. 2. Contract‘c')?,' '
{ has to dispose )
waste either ; : "
through ‘
. Coporatlon/Har.tha
.|[Karma Sena or = ;
dumping and - - . ) 4 ; 4 ' ’ "
disposing it outside : g ) )
raiway boundary.in| "
any dumping site * : - ; q ' .
available in the o ke '
‘larea. 3. The : : )
Contractor should ¢
ensure that the
SE = following protective :
B A gears to be k : ‘ '
E provided to the ‘ ' : '
‘ labourers,Uniforms, [ .. -;
! for labours, -
£ : " [Suitable foot wear,
Gum boots, )
Ilfuminous jacket, o
Arm band, Cap, ) s ot L7
Face Mask (cloth), : '
Gloves rubber
§ ) caver upto elbow, s v
o { First aid box, Rain?
- |coat. 4. Area for
§ i i3 ‘ waste segregation . ,
IR S : can be done at- ;
i , nominated locatin ‘ : .
given by Enginner : ;
i in Charge, i ; ) ‘ ‘ '
§ 2 Removal of wastes, [NS2 '3 ' Rs/UM
SEnctablesand | 65[Day | 1710.00[At Par| 624150.00{1800-00 ™
other discarded ‘ q
waste materials

from the yard | . T'_‘,_/_l/’
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(beyond the area

mentioned In Item q. 4.
‘ Sr. Djvi\fMechanicg! Engineer
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3 |per day. Manpower
“|required is between
- 107.00 hrs - 1300
. |hrs and 14.00 hrs -
"%]16.00 hrs. :
“:..;|Note:-1.Contractors
olk: rl'a's" to engage
~F|mimimum labour 2
. 7|Nos. 2. Contractor
7 .|has, to dispose
‘lwaste either
- “Ithrough
"|Coporation/Haritha

Y

b

5

‘ im'ps.gov.lnlepsnl\vorks/{dslpublIshLOAWurksLollor.c’o'?l\cllmwVIowPuhllahodLouor&nI(OId=f5772812&tdld=2105473&Ie!terld=10,..

No.1. l.e 1750m
extra after the area
covered under Item
in entire width of
the formation/
cutting by
collecting wastes
from track and
dumping and
disposing it at
nominated location
or any other means
as directed by the
Engineer in charge.
(All the
tools,materials and
labours requierd for
the work should be
supplied by the
contractor only).
(MAQ yard
approach).
Approximate area
per day 21000sqm
to be cleaned twice

Karma Sena or
dumping and
disposing it outside
raiway boundary in
any dumping site
available in the
area. 3. The )
Corxractor should
ensure that the
following protective
geérs to be
provided to the
labourers,Uniforms
for labours, ,
Suitable foot Wear,
Gum boots,
Hluminous jacket,
Arm band, Cap,
Face Mask (cloth),
Globes rubber
cover upto efbow,
First aid box, Raln
coat, 4, Area for
waste segregation
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lmps.gov.lnlepsnMorksndslpubrlshLOAWmksLouer.do?/\cllon=VlewPubllshedLelter&nltOld=7577281 2&tdld=),

can be done at
nominated locatin -
given by Enginner

“,

. |directions) in entire

|call the

Removal of wastes,
perishables and
other discarded
waste materials
from the yard
approaches
{beyond 50m from
the farthest
platforms end in
two directions.
500m in both

width of the
formation/ cutting
by collecting
wastes from track
and dumping and
disposing it at V
nominated locatiort
or any other means
as directed by the
Engineer in charge.

tools,materials and
labours requierd for
the work should be
supplied by the
contractor anly).
(KGQ station )
Approximate‘area
per day 16500sqm
to be cleaned twice
per day. Manpower
required is between

07.00 hrs - 13.00

Note:-1.Contractors
has to engage
minimum labour 2
Nos. 2. Contractor
has to dispose

waste either 1
through )
Coporatlon/Harlthd
Karma Sena or
dumping and

disposing it outside
raiway boundary in
any dumping site
avallable in the
area, 3, The
Contractor should
ensure that the
following protective
gears to be
provided to the
labourers,Uniforms

hrs and 14.00 hrs - |-
.{16.00 hrs.

for labours,

At Par,

500050.00[1800.00 Rs/gp;

A 4
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br Divl. Mechamcai Eﬁgnwef
8ol / Southern Railway

qreraepIS / Palajkad



TI24, 2:46 PM

f

¥

v

i'PDS gow. "VODS'VWOIKS/tdeDUbH';hLOAWorksLeller ;1o7Acllon-—VIewPubllshchelior&nllOld=7577ZB1 281d1d=21084738letterld=10..
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Suitable foot wear,
Gum boots,

Iluminous jacket, -

Arm band, Capg,

Face Mask (cloth),

Gloves rubber : )
cover upto elbow, * ‘
First aid box, Rain b
coaf. 4. Area for

waste segregation

can be done at

nominated locatin '
given by Enginner
in Charge.

: Schedule Totals 2299500.00
l : : Total Value[5863725.00)] 6570000.00
L‘ Rebate on Total Value (%) 0.00

&' Net Bid Value 6570000.00
[ ]
Item Breakup 2
¥
No break up item added . '
¢ ]
‘n
e ’;_
') ‘ '
) 3
. '
H 2 ‘
L ¥ ; £
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)
v
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¥ A
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" gl
]
- A
A ' > A t /
3 4 % "

echanical Engineer
Bibouthehy Fhilway
yrerewprs / Palakkad
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IrgsY | Contract ANNEXURE-R7
}r‘ e GeM o Fgee i | Contract No: GEMC-511687709846279
Cavenrynent . . - -
’ \.,""“ @ Marketplace A/\\‘;-’-‘W‘C& '4?101 . argeiy fafd] Contract Generated Date : 06-Sep-2024
< sa
Emoent + Tomouent < Ve aitefl/smg/ il W@ | Bid/RA/PBP No.: GEM/2024/B/5177792
%S fGaRT| Organisation Details @R fa@or| Buyer Details

T&q | Type

AN | Ministry

faur| Department :

3 &1 AW | Organisation Name
Fraier 85| Office Zone:

Uz | Designation !
wud s | Contact No. :

Central Government
Ministry of Railways

DEN HM PGT
0974-6763401-

Indian Rallways €A andd | Email ID : simiya.sujathan04@gov.in

Southern Railway ShoedlamdeT | GSTIN : 32AAAGMO0289C1ZS

Southern Railway Office of the Senior Divisional Materials Manager Palakkad
qdr|Address Division DRM Office Palakkad,

PALAKKAD, KERALA-678002, India

faxita W faaRor| Financial Approval Detail
SmEUFE wgHfd] IFD Concurrence

ST SigHIEH T e |

Designation of Administrative Approval:

fairg Srgrte o wemm |

Designation of Financial Approval :

spIa mfeRRRoT f§awr| Paying Authority Details

No Role: BUYER
Sr DME/PGT I 1 3| Railways
Payment Mode:
g | Designation : DEN HM PGT
SR DFM/PGT
A oA | Email 1D : simiya.sujathan04@gov.in .
Gﬁm@&r@q’-ﬂGSTIN ) 32AAAGMO0289C1ZS

Office of the Senior Divisional Materials Manager Palakkad
Division DRM Office Palakkad,

9ar|Address:
PALAKKAD, KERALA-678002, India

RfSH fdaror| Consignee Details

%4.|S.No WRISH A & | Consignee Name & Address

Har fFaeur| Service Description

Hush | Contact : 0824-2566542-

$iter am$L | Email 1D : savad.p0347@gov.in
SHEESATETT | GSTIN : 29AAAGMO289C1ZF

Tdt| Address : OFFICE OF THE SENIOR SECTION
ENGINEER,CARRIAGE AND WAGON, Mangaluru
Junction,Southern Railway, Mangaluru Padil
PO,Karnataka, 575007,

Dakshina Kannada, KARNATAKA-575007, India

Custom Bid for Services - Enroute Watering of coaches at Mangalore Junction Railway station for a period of 2
years including 18 percentage GST as per Schedule I Total quantity for 2 years 247470 coaches

Custom Bid for Services - Platform Turn Round Attention for coaches of Mangalore Junction Depot for a period of
2 years including 18 percentage GST as per Schedule I Total quantity for 2 years 25550 coaches

ar wgrar faaror| Service Provider Details

wud Fav | Contact No. :

SfiqEdiamdgT | GSTIN:

g fEher anddt| GeM Seller ID : 182F200001245477
@t &1 A | Company Name : THARU & SONS
09349133421

antonytp134@yahoo.com
KARIPAYI ROAD,RAJAGIRI POST,SOUTH KALAMASSERY,

Ernakulam, KERALA-683104, -

£ gt | Email 1D
qdi| Address :

QITATHE FIaeT | MSME verified @ Yes

TTaTad deteol @ | MSME Registration number @ UDYAM-KL-02-0002605
QAREE A Suft| MSE Social Category General
grgad fa stoft | MSE Gender : Male

37AACFT3488R1Z9 (B), 32AACFT3488R1Z) (R), 18BAACFT3488R1Z9 (B), 29AACFT3488R1Z6 (B) , 24AACFT3488R12G (B),
01AACFT3488R1Z0 (B), 33AACFT3488R1ZH (B), 27AACFT3488R1ZA (B), 36AACFT3488R1ZB (B), 09AACFT3488R128 (B)

*forads am & uel § GST/TAX $7d139 Ul fahar @i | GST / Tax invoice to be raised in the name of - Consignee

a1 fFaror| Service Details

a1 ury s (Adiam | Service Start Date (latest by): 13-Sep-2024

Qar gmifid fafd] Service End Date : 12-Sep-2026

Aoft 41| Category Name : Custom Bid for Services

fafer =z | Billing Cycle: monthly
The quantity of procurement *1* Lumpsum Cost
faeror| Description indicates Project based or of Service in
Lumpsum based hiring. totality
Description /Nomendature of Service Enroute Watering of coaches at Mangalore Junction Railway station for a period
Proposed for procurement using custom  |of 2 years including 18 percentage GST as per Schedule I Total quantity for 2
bid functionality years 247470 coaches
Regulatory/ Statutory Compliance of vES _--‘1—9}‘02660 1
Service /
Compliance cf Service to SOW, S5TC, SLA VES .
£ — i\ imL SR
i [ ) \ B B B e 4 o

sr. Divl, Mechanical Enginet

=fRyor Y / Southern Raiiway
wiataaTs / Palakkad




g Ufat ({9) | Total Amount (Formula) :
{1*Lumpsum Cost of Service In totality)

22t (@ I I | Total Value without Addons(iNR)

19302660

e YAl e | Total Addon Value(INR)

Yzl wigy g & | Total Value Including Addons(INR)

19302660

Svft 77| Category Name : Custom Bid for Services

fafa7 5| Billing Cycle: monthly

it Yk IR 3 Wiga T U T4 | Total Contract Value Including All Duties and Taxes(INR)

The quantity of procurement "1" Lumpsum Cost
f3Rw1| Description indicates Project based or of Service in
Lumpsum based hiring. totality
Description /Nomenclature of Service Platform Turn Round Attention for coaches of Mangalore Junction Depot for a
Proposed for procurement using custom [perlod of 2 years including 18 percentage GST as per Schedule Il Total quantity for
bid functionality 2 years 25550 coaches
Regulatory/ Statutory Compliance of 1 13899200
L YES
Service
Compliance of Service to SOW, STC, SLA vES
etc
et 1T (§@) | Total Amount (Formula) :
(1*Lumpsum Cost of Service in totality)
Ygaifa & fa1r er 57 | Total Value without Addons(INR) 13893200
Tl TS 14 | Total Addon Value(INR)
337 9iga § 154 | Total Value Including Addons(INR) ‘ 13899200
3y & faf] Amount of Contract
33201860

|AEHR & | Advisory Bank :

State Bank of India

FqASH nida (%) | ePBG Percentage(%):

5.00

el e @ ) kel 3 TRl it 21t & arge @ Sftdiolt wega @ € | The bidder shall furnish ePBG as applicable as per bid's terms and conditions

Gr. Divl. Mechanical Engine

al

s

AT YT / Southern Raihway
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Preface s Agreement representing a Service Level Agreement ("SLA' or “Agreement”) between the Buyer and Service Provider has been uploaded in bid section . The purpose of

the agreement uploaded Is to facilitate Implementatlon of Services Intended by the Buyer . Each documents as uploaded by buyer should be read in totality to conclude the
requirement of Custom e Bid floated on portal .

LqQAY [@RuT| SLA Details

The Agreement uploaded in bid section will generally contaln the Scope of Work, (SOW), stakeholder's obligations, Special Terms and Conditions (STC) related to service delivery
as formulated by the Buyer and Payment Terms etc of the service for mutual understanding of the stakeholders. The Agreement remains valid till completion of Scope of Services
or end of contractual duration (whichever Is earlier) unless either superseded by a revised agreement mutually endorsed by the stakeholders or terminated by either of the parties
thereof,

Guiding Principle : The Services contracts placed shall be governed by following set of Terms and Conditions :

1. General Terms and Conditions for Goods and Services;
2. Buyer's Formulated Service Specific STC Including the Service Level Agreement (SLA) for the service as uploaded with the bid In form of suitable matching document,

The above terms and conditions are in reverse order of precedence .Service specific STC supersede GTC, whenever there are any conflicting provisions. The above set of terms
and conditions along with scope of work and service level agreement as enumerated in the document shall be construed to be part of the Contract between Buyer and Service
Provider.

Intended Objectives And Goals of SLA : The objective of Agreement (SLA) as uploaded in bid section is to ensure that all the commitments and obligations are in place to ensure
consistent delivery of service to buyer by service provider. Generally The goals of an Agreement are to:

- Provide clear reference to service ownership, accountability, roles and/or responsibilities of both parties

. Present a clear, concise and measurable description of service offered to the buyer

. Establish Terms and Conditions for all the involved stakeholders, it also includes the actions to be taken In case of failure to comply with conditions specified

- To ensure that all the parties understand the consequences in case of termination of services due to any of the stated reasons

- The agreement will act as a reference document that both the parties have understood the above-mentioned terms and conditions and have agreed to comply by the
same. The agreement can also be revised/ modified on mutual consent of the stakeholders.

[ N A

Parties To The Agreement
The main stakeholders associated with this agreement are:

1. Buyer: Buyer is responsible to provide clear instructions, approvals and timely payments for the services availed,
2. Service Provider: Service provider is responsible to provide all the required services in timely manner. Service provider may also include seller, any authorized agents,
assignees, successors and nominees as described in the agreement :

The responsibilities and obligations of the stakeholdérs have been outlined in this document. The document also encompasses service level /penalties in case of non-adherence to
the defined terms and conditions. It is assumed that all stakeholders would have read and understood the same before signing the SLA document.

ADVISORY WITH RESPECT TO SCOPE OF SERVICE

Scope of Work (SOW) is the most important & crucial component of any bidding process. It is for this that the whole bidding process is entered upon to execute the scope of work
and deliver outcomes that the Government strives for. Scope of work directly affects the performance of contract therefore utmost care should be taken to aboid ambiguity with
respect to deliverable . :

For example , in case of Complex / Intricate Consulting Services , Some key guiding prin‘cip!es for drafting scope of work may be as under:

® "Detailed” specification of requirements is extremely critical - please ensure that even standard assumptions on scope of work are laid down and described .

o Make sure that specifications are endorsed by key stakeholders . s

e Identify mandatory and non-mandatory requirements in scope of work - It should clearly provide the outcomes expected from solution/service delivery .

e The scope of work should mention what the outcome is based upon - time or material?

® A check should be made that the final specification of requirements :(a) addresses the targeted outcomes and business objectives . (b)meets the agreed stakeholder
needs (c) covers whole-of-life of the contract deliverables .

e The objective, structure and expected set of contents of each knowledge item/deliverable should be laid down, in as much detail as possible, rendering the best level of
clarity to it.

® The coverage of services needed in the form of activities like client visits, geographies to be studied, stakeholder meetings / interviews / workshops to be conducted, must
be detailed out to avoid delivery compromises .

e Buyer must ensure that the service provider complies with the Rule 144(xi) of General Financial Rules (GFR), 2017 and the product supplied, if any, must also comply with
Make In India guidelines of DPIIT"

Important Note : Buyers authorities are advised to upload GAR report positively and without fail at appropriate place to ensure process complinace . Buyer may indicate about
requirement Past Experience if so required by uploading the same at time of bid creation Including approval of their competent authority . Service Providers's response may
be assessed atime of technical evaluation.

Price Variation Clause:

"It 1s advisable to include Price Variation Clause in the long term contracts to take care of the increase/decrease in prices of various ingredients which majorly affect the overall
price of the service. Buyers are therefore advised to include the Price Variation Clause (PVC) in the bid document through ATC for long term contracts. The additional payment, if
any, on account of PVC can be done offline till such time online functionality is developed on GeM,"

AR ravad 321/3EaT: @ler | Additional Required Data/Document(s) : Buyer

1. GEM Availability Report ( GAR) : click here .

2. Any other Documents As per Specific Requirement of Buyer -1 : click her

3. Introduction about the project /services being proposed for procurement using custom bid functionality : click here.
4. Instruction To Bidder : click here

5. Pre Qualification Criteria ( PQC ) etc If any required : click here

6. Scope of Work : click here

7. Payment Terms :click here

Penalties :click here

- Quantifiable Specification / Standards of The Service/ BOQ : click here.
. Project Experience and Qualifying Criteria Requirement :click here . ~
+ Undertaking of Competent Authority is mandatory to create Custom Bid for Services. Please download standard format document and uplaaW ] '\";T\’f) —}—?\\J{;\iﬂf 'T’u

Sy. DNV, thechanical Enajrness
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NIRRT Re/zEnd ¢ k| Additlonal Data/Document(s) : Seller < 5 1

. Compliance Documents In Respect Of Pqc And 1t : click here

2. Compliance Documents In Respect Of Sow ElLe dlick here

. Centificate (Requested in ATC) : dlick here.

. Compliance Documents In Respect Of Resource Qualification,, Profiles & Past Experience fexpertise :click here
. Compliance Documents In Respect Of Specification And Standard OF Services click here

Compliance Document In Respect Of Approach & Methodology : click here

. Compliance Documents In Respect Of Project Experience Of Firms : click here

. Compliance Document In Respect Of Registration And Certification Of Service Provider Entity :click here

. Compliance Document In Respect Of Certification Of Resources.. : click here

. Any Other Documents As Per Bid (i) : click here

L% NDU S W N

-
(=]

£fifistt faarur | ePBG Detail

3 3R ad | Terms and Conditions
1. General Terms and Conditions-

1.1 This contract is governed by the General Terms and Conditions, conditions stipulated to this Product/Service as provided in the Marketplace.

1.2 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance with the General Terms and
Conditions (GTC) unless otherwise superseded by Goads / Services specific Special Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions
(ATCQ), as applicable

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Generic
Bidder financial standing: The bidder should not be under liquidation, court receivership or similar proceedmgs, should not be bankrupt. Bidder to upload undertaking to this
effect with bid.

2.2 Certificates:
Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum if any.

mw%mmalﬁémﬂmqﬁal

Note: This is system generated file. No sngnature is requlred

Signature’No Verified

Digitally S:gned

Name: CHANGAN KUMAR
Date: 06-Sep-=2024
12:50:25

/
gsﬂﬁ’m
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3rgsier| Contract

Ay i | Contract No: GEMC-511687799862344
argsv fald] Contract Generated Date : 19-Sep-2024
allell/amegrdiaiidl i@ | Bid/RA/PBP No.:_GEM/2024/8/5275357

ANNEXURE-R8

T3 AR | Organisation Details

@R faawor| Buyer Details

¥ | Type Central Government g% | Designation :
Ha | Ministry Ministry of Rallways W R | Contact No. :
@) Department : Indian Rallways $e omd | Emall 1D
HM3A F1 AW | Organisation Name ! Southern Railway SigElamge | GSTIN :
iy &) Office Zone: Southern Railway

oar|Address :

DEN HM PGT

0974-6763401-

simiya.sujathan04@gov.in

32AAAGM0289C1ZS

Office of the Senior Divisional Materials Manager Palakkad
Division DRM Office Palakkad,

PALAKKAD, KERALA-678002, India

i Financial Approval Detail
p

T$Uw @gRfd]| IFD Concurrence : No Role:

AT{TE ST H ggAm | S OMEPET ST T el |

Designation of Administrative Approval: r Payment Mode:

fatira Srgete ot weam | I u%| Designation :

Designation of Financial Approval : N GL €0 omédt | Email ID :
SHgEEIIm{gT | GSTIN ¢
Tar|Address:

ST WifeRAvoT f@aRer | Paying Authority Details

BUYER
Railways

DEN HM PGT

simiya.sujathan04@gov.in

32AAAGMO0289C1ZS

Office of the Senior Divisional Materials Manager Palakkad
Division DRM Office Palakkad,

PALAKKAD, KERALA-678002, India

WIS faarer| Consignee Details

Building Mangaluru Railway Station, Mangaluru
575001 Southern Railway,

&.4.|S.No TR AT & waT| Consignee Name & Address ar fFazor | Service Description
o) Contact : - Custom Bid for Services - MECHANIZED CLEANING OF MANGALURU JUNCTION RAILWAY STATION FOR PERIOD
g‘ﬁa'a-néﬁ| Email ID : fabio.franklin07@gov.in OF 730 DAYS INCLUDING 18 PERCENTAGE GST AND 5 PERCENTAGE PROFIT AS PER SCOPE OF WORK SLNO 1 TO
S omgTT| GSTIN : - 13
1 Tar| Address : Chief Health Inspector Office Station

Custom Bid for Services - FINAL DISPOSAL OF GARBAGE OF MANGALURU JUNCTION RAILWAY STATION FOR
PERIOD OF 730 DAYS INCLUDING 18 PERCENTAGE GST AND 5 PERCENTAGE PROFIT AS PER SCOPE OF WORK SL

Tdl| Address :

Ut &1 A7 | Company Name :
Tuds =R | Contact No. ;
0 IE | Email ID :

auEgng genfad | MSME verified :

QHQEgAE UsiiaRur €@ | MSME Registration number @
oHeEs g Soft | MSE Social Category :

oAeas [ Aoft| MSE Gender :

Sgad T | GSTIN:

Dakshina Kannada, KARNATAKA-575001, India NO 14
@ar uarar fFawer| Service Provider Details
S ke omédt| GeM Seller ID : B61D180000102375

DURGA FACILITY MANAGEMENT SERVICES PRIVATE LIMITED
09845084164
md@durgafacility.com

4-48/6-2,Bondala Annex 1st Floor,Surya Narayana Temple Road,Opp Mescom Office, Maroli,

Mangalore, Dakshina Kannada, KARNATAKA-575005, -
Yes

UDYAM-KR-11-0002726

General

Male

29AACCD6087D1ZK (R)

*fSiges A9 & uer § GST/TAX g9aisH Ul fohdT SITQT | GST / Tax invoice to be raised in the name of - Consignee

9T faaror | Service Details

@y wey &3 (Afiam) | Service Start Date (latest by): 29-Sep-2024

dar e fdf] Service End Date : 28-Sep-2026

off an7| Category Name ; Custom Bid for Services

fafelt = | Billing Cycle: monthly

. Lumpsum
The quantity of procurement *1* Cost of
fdaror| Description indicates Project based or Service in
Lumpsum based hiring. )
totality
Description /Nomenclature of Service MECHANIZED CLEANING OF MANGALURU JUNCTION RAILWAY STATION FOR PERIOD
Proposed for procurement using OF 730 DAYS INCLUDING 18 PERCENTAGE GST AND 5 PERCENTAGE PROFIT AS PER
custom bid functionality SCOPE OF WORKSLNO 17O 13
Requlatory/ Statutory Compliance of Tee 11167104
Service '-//’—"
Compliance of Service to SOW, STC, SLA .
q.H. P _EL X

e i (FA) | Total Amount (Formula) :

Sr. Divi\Mechauical Enginn
T YT / Southern Rrilway
UToTddhTs / Palakkad

—



(1*Lumpsum Cost of Service in totality)

o e

55

Q3T ¥ [ F 4 | Total Value without Addons(INR) 11167104
T QR | Total Addon Value(INR) 5
Qs™13 ufgd g e | Total Value Including Addons(INR) 11167104
Aot 71| Category Name : Custom Bid for Services
fafen = | Billing Cycle: monthly
The quantity of procurement "1 Llémpsurm
faRvr| Description indicates Project based or g Ds‘t 02
Lumpsum based hiring. ervnc-e "
totality
Description /Nomendlature of Service | FINAL DISPOSAL OF GARBAGE OF MANGALURU JUNCTION RAILWAY STATION FOR
Proposed for procurement using PERIOD OF 730 DAYS INCLUDING 18 PERCENTAGE GST AND 5 PERCENTAGE PROFIT
custom bid functionality AS PER SCOPE OF WORK SL NO 14
Regulatory/ Statutory Compliance of 1 424800
< YES
Service
Compliance of Service ta SOW, STC, SLA e
etc S
1 IRT () | Total Amount (Formula) :
(1*Lumpsum Cost of Service in totality)
Q5317 & {3 31 e | Total Value without Addons(INR) 424800
T GSHMA 5T | Total Addon Value(INR) 0
U= Bfed ot 5= | Total Value Including Addons{INR) 424800
3rgair it T Amount of Contract
ft o ofR % af T argEu 3 | Total Contract Value Including All Duties and Taxes(INR) 11591904

TAEFR & | Advisory Bank :

State Bank of India

$helishl nfde (%) | ePBG Percentage(%):

5.00

et T AT 2R et & Rt of 41l % orga ey $tdieh wega #ATEPT | The bidder shall furnish ePBG as applicable as per bid's terms and conditions

£rep GO
ivl. Mechanical F-'“J‘_““{
guthern Railway

yraahrs / Palakkad
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Preface : Agreement representing a Service Level Agreement ("SLA” or "Agreement”) between Lhe Buyer and Service Provider has been uploaded in bid section , The purpose of
the agreement uploaded is o facilitate implementation of Services Intended by the Buyer . Each documents as uploaded by buyer should be read in totality to conclude the

Yauay [@Ror| SLA Details

requirement of Custom e Bid floated on portal .

The Agreement uploaded In bid section will generally contain the Scope of Work, (SOW), stakeholder's obligations, Special Terrs and Conditions (STC) related to service delivery
as formulated by the Buyer and Payment Terms etc of the service for mutual understanding of the stakeholders. The Agreement remains valid till completion of Scope of Services
or end of contractual duration (whichever is earlier) unless either superseded by a revised agreement mutually endorsed by the stakeholders or terminated by either of the parties

thereof.

Guiding Principle : The Services contracts placed shall be governed by following set of Terms and Conditions :

1. General Terms and Conditions for Goods and Services:
2. Buyer's Formulated Service Specific STC including the Service Level Agreement (SLA) for the service as uploaded with the bid in form of suitable matching document,

The above terms and conditions are in reverse order of precedence .Service specific STC supersede GTC, whenever there are any conflicting provisions. The above set of terms
and conditions along with scope of work and service level agreement as enumerated in the document shall be construed to be part of the Contract between Buyer and Service

Provider.

Intended Objectives And Goals of SLA : The abjective of Agreement (SLA) as uploaded in bid section is to ensure that all the commitments and obligations are in place to ensure
consistent delivery of service to buyer by service provider. Generally The geals of an Agreement are to:

1. Provide clear reference to service awnership, accountability, roles and/or responsibilities of both parties

2. Present a clear, concise and measurable description of service offered to the buyer

3. Establish Terms and Conditions for all the involved stakeholders, it also includes the actions to be taken In case of failure to comply with conditions specified

4. To ensure that all the parties understand the consequences in case of termination of services due to any of the stated reasons

S. The agreement will act as a reference document that both the parties have understood the above-mentioned terms and conditions and have agreed to comply by the

same. The agreement can also be revised/ modified on mutual consent of the stakeholders.
Parties To The Agreement
The main stakeholders associated with this agreement are:

1. Buyer: Buyer is responsible to provide clear instructions, approvals and timely payments for the services availed.
2. Service Provider: Service provider is responsible to provide all the required services in timely manner. Service provider may also include seller any authorized agents,

assignees, successors and nominees as described in the agreement

The responsibilities and obligations of the stakeholders have been outlined in this document. The document also encompasses service level /penalties in case of non-adherence to
the defined terms and conditions. It is assumed that all stakeholders would have read and understood the same before signing the SLA document.

ADVISORY WITH RESPECT TO SCOPE OF SERVICE
Scope of Work (SOW) is the most important & crucial component of any bidding process. It is for this that the whole bidding pracess is entered upon to execute the scope of work
and deliver outcomes that the Government strives for. Scope of work directly affects the performance of contract therefore utmost care should be taken to aboid ambiguity with

respect to deliverable .
For example , in case of Complex / Intricate Consulting Services , Some key guiding pru;‘\ciples for drafting scope of work may be as under:

e “Detailed” specification of requirements is extremely critical - please ensure that even standard assumptions on scope of work are laid down and described .

e Make sure that specifications are endorsed by key stakeholders .

Identify mandatory and non-mandatory requirements in scope of work - It should clearly provide the outcomes expected from solution/service delivery .

The scope of work should mention what the outcome is based upon - time or material?

A check should be made that the final specification of requirements :(a) addresses the targeted outcomes and business objectives . (b)meets the agreed stakeholder

needs (c) covers whole-of-life of the contract deliverables .
The objective, structure and expected set of contents of each knowledge item/deliverable should be laid down, in as much detail as possible, rendering the best level of

clarity to it.
e The coverage of services needed in the form of activities like client visits, geographies to be studied, stakeholder meetings / interviews / workshops to be conducted, must

be detailed out to avoid delivery compromises .
Buyer must ensure that the service provider complies with the Rule 144(xi) of General Financial Rules (GFR}, 2017 and the product supplied, if any, must also comply with

Make In India guidelines of DPIIT"
Important Note : Buyers authorities are advised to upload GAR report positively and without fail at appropriate place to ensure process complinace . Buyer may indicate about
requirement Past Experience ifso required by uploading the same at time of bid creation including approval of their competent authority . Service Providers's response may

be assessed atime of technical evaluation.

Price Variation Clause:
"It is advisable to include Price Variation Clause In the long term contracts to take care of the increase/decrease in prices of various ingredients which majorly affect the overall

price of the service. Buyers are therefore advised to include the Price Variation Clause (PVC) in the bid document through ATC for long term contracts, The additional payment, if
any, on account of PVC can be done offline till such time online functionality is developed on GeM.”

H#fIRAT srawga /ety @ldar|Additional Required Data/Document(s) : Buyer

. Introduction about the project /services being proposed for procurement using custom bid functionality : click here

1
2. Instruction To Bidder :click here
3. Scope of Work :click here
4. Payment Terms :click here
5. Penalties :click here .
6. Quantifiable Specification / Standards of The Service/ BOQ : click here /— B
7. Project Experience and Qualifying Criteria Requirement :click here /
8. GEM Availability Report ( GAR) : click here
9. Undertaking of Competent Authority is mandatory to create Custom Bid for Services. Please download standard format document and uplo3d : click here.
sffaliaa 2zi/ezardy ; fadan| Additional Data/Document(s) : Seller A o0
| T, 9. qife FOnR
1. Certificate (Requested in ATC) : click here : 3 t
I Sr. Divl. Mechaniedl Englineet

wf3yoy T/ Southern Rallwas
' TrTRPTS 7/ Palakkad




. Compliance Documents In Respect OF Sow Elc click here (! ;5

. Compliance Documents In Respect OF Pqc And tb : click here
. Compliance Documents In Respect Of Resource Qualiflication , Profiles & Past Experience fexpertise :click here

2

3

4

5. Compliance Documents In Respect Of Specification And Standard Of Services :click here
6. Compliance Document In Respect Of Approach & Methodology : click here
7
8
9
]

. Compliance Documents In Respect Of Project Experience Of Firms : click here

. Compliance Document In Respect Of Certification Of Resources, : click here

. Comphance Document In Respect Of Registration And Certification Of Service Provider Enlity :click here
. Any Other Documents As Per Bid (i) : click here

11, Any Other Documents As Per Bid (i) : click here

12. Any Other Documents As Per Bid (iii) : click here

#ffish faaRor | ePBG Detail

f7m sk 2 | Terms and Conditions

1. General Terms and Conditions-

1.1 This contract is governed by the General Terms and Conditions, conditions stipulated to this Product/Service as provided in the Marketplace.

1.2 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance with the General Terms and
Conditions (GTC) unless otherwise superseded by Goods / Services specific Special Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions

(ATC), as applicable

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Generic
Bidder financial standing: The bidder should not be under liquidation, court receivership or similar proceedings, should not be bankrupt. Bidder to upload undertaking to this

effect with bid.

22 Certificates:
Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum if any.

iz 7 Qe Ts wIg 81 S gRmER I Aavahar 7@l 81

Note: This is system generated file. No signature is required.

Signatu /re‘No Verified

Digitally Signed,
Name: CHA
Date: 19-Se
12:09:56

a1, TG gl

St. Divl, edlibical Engineet

i Y34 ) Southern Railwal
Vitgees / Palakkad
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Letter No: PALAKKAD DIVISION-ENGINEERING
/ PGT-Works-2024-N17-01 / 10845140114858

M/s METTLESOME CAPTAIN LLP-NFEW
DELHI

BLOCK-B

14A

NEW DELHI- 110025
Delhi . India

Sub: Letter Of Acceptance

ANNEXURE-R9

PALAKKAD
DIVISION-
ENGINEERING

failway Divisional
Office, Engineering
Branch

PALAKKAD, 678002
Kerala, India

Dated: 11/10/2024

Ref: 1. Tender No. PGT-Works-2024-N17-01 closing date 03-

10-2024 15:00 for

Senior

Divisional

Engineer/West/Palakkad jurisdiction: Rag Picking and
disposal of garbage from yard approaches in entire

width of the formation/Cutting for a period of | year at
Mangalore Junction, Kanhangad, Payyanur & Quilandi.

2. Your bid ID 17365769 dated 30/09/2024 21:28

The Competent Authority has accepted your offered rates in

connection with the subject work. The total cost of the work at the
accepled rates works out to Rs. 3011250 (Rupees Thirty Lakh Eleven
Thousand Two Hundred And Fifty Rupees Only)

A sum of Rs.0 deposited as Earnest Money vide IREPS reference
ID has been retained towards initial Security Money for due and
faithful fulfillment of the contract, and the balance Security Money
will be recovered from the progressive bills @ 6 % of the bill amount
till it reaches 5 % of the contract value in terms of clause 16(1) of
GCC-2022. An Amount of Rs. 150562.50 (One Lakh Fitty Thousand
Five Hundred And Sixty-Two Rupees And Fifty Paise Only) will be
recovered at the rate of 6% (Six percent) from each of your running
bills. No interest will be accrued on the Security Deposit amount. Your
attention in this connection is invited to the various conditions
stipulated by the Railway in the tender document submitted by you.

You are requested to submit Performance Guarantee in the form as
given in Clause 16(4) ol GCC-2022 equivalent to 5 % ol the contract
value amounting 10 Rs. 150562.5 (Rupees One Lakh Filty Thousand
Five Hundred And Sixty-Two Rupees And Filly Paise Only) within 21

n/epsniworksitdsipublishLOAWorks Letter do?Aclion=ViewPublishedLetter&nilOld=76598334&1d1d=2 1823638 letterld=1029650&tdVer 18
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Sr. Divl. Meahanizal Eiginar

=faroT XEY / Southern Kailway
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days Trom the date ol issue of Letter of Acceptance, valid up to
stipulated date of completion plus 60 days so that contract agreement
ean be exeeuted. You are requested (o submit performance guarantee
amounting (o 5% of the contract value i.c. Rs. 150562.50 in any of the
following Torms for successtul completion ol the work as per clause
29 ol the Special Conditions of Contract vide Annexure A. (1) a
deposit ol Cash. (i1). Irrevocable Bank Guarantee, (iii).Government
Seeurities including State Loan Bonds at § percent below the market
value. (iv) Deposit Receipts. Pay orders, Demand Drafts and
Guarantee Bonds. These forms of Performance Guarantee could be
cither of the State Bank of India or of any of the Nationalized Banks,
(MGuarantee Bonds exceuted or Deposits Receipts tendered by all
schcdu_lcd Banks, (vi). A Deposit in the Post Office saving Bank. (vii)a
Dcppsul in the National Saving Certificate, (viii) Twelve years
N;llloxlfll Defence  Certificates. (ix)Ten years Defence Deposit.
(X)National Defence Bonds and (Xi)Unit Trust certificates at 5 per cent
hclqw market value or at the face value whichever is less. The
Performance Guarantee should be furnished after the issue of the
acceplance letter and before signing of the agreement and should be
valid up to the stipulated date of completion plus 60(sixty) days after
completion of the work The Performance Guarantee (PG) should be
submitted within 21 (Twenty firs) days from the date of issue of
Letter of Acceptance (LOA). A penal interest of 12% per annum shall
be charged for the delay beyond 21 days. i.c.. from the 22nd day after
the date of issue of LOA. In case of failure to submit the requisite PG
even after 60 days from the date of issue of LOA, the contract shall be
terminated duly forfeiting EMD and other dues if any pavable against
you and you will be debarred from participating in re-tender for this
work. This LOA is the due notice for submission of PG and no further
communication will be sent to you for reminding submission of PG. In
case of failure to submit PG within the stipulated period, action taken
under clause 16 (4) of GCC is final and binding. The letter of
acceptance issued is a binding contract between the Railway and the
contractor and the date of completion will be reckoned from the date
of issue of this letter only and therefore you may please make
arrangements to commence the work immediately. The contractor
shall report in ADEN/MAQ office within 15 days of issue of the letter
of acceptance & submit detailed program chart for execution of work
in the stipulated time period.

The entire work shall be completed within 12 month from the date
of issue of Letter of Acceptance.

Contact Person: Assistant Divisional Engineer/Mangalore, Assistant
Divisional Engineer/Kannur, Senior Section
Engincer/P.Way/Mangalore,  Senior  Section Engineer/ P. Way
/Payyanur, Senior Section Engineer/ P.Way /Quilandi, to commence
the work immediately on receipt of this letter,

Copy to: Sr. DFM/ PGT, CVO/ Chennai, EDPM/ PGT. OS/WA-II.
SSE/ Drawing  (Track), for information please. ADEN/MAQ,
ADEN/CAN, SSE/ P.Way /MAQ, SSE/ P.Way /PAY | SSE/ P.Way
/QLD, Labour Commissioner/TVC for information and necessary
action pleasc. ’

J.
Y

Sr. Divi\Mechanical Engineer

SfYeT Y7 / Southern Railway: 5 o
UTIGHTS / Palakkad
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Note AN the contraels on Works/poads/services will be subjeet 1o
the new GST At o applicable from time 1o time,

\ v D s - . g § . ‘g
Note, 2 Contractors'Sappliers have (o register themselves with (Y]
authorities and 1o fatnish the GS' registiation number inorder to
process the bills from O1.07.2017 onwards.

Note, 3. The contractor shall register his Company/Firm in the
Shramikkalvan — portal Lewswshramikkalvan indianrailways.gov.in
\\?lh requisite details subsequent 1o issue of letter o Acceptance
without il The contractor onee registered on the portal shall update

detatls of his leter of Acceprance (1LOA) within 15 days of issuc of

any LOA issued 1o him for approval ol the concerned engincer.

Note. d4: Henceforth, all communication and processing shall be
through IRWCMS Portal.

All Other terms and conditions. as stipulated in the tender
documents shall be applicable.

ABHISHEK VERMA
Sr.DEN/WEST/PGT
Digitally Signed

View Signature Details

I J Al e e
TEPS QOvan'e psnAVOIksAds/ pubhis il OAWOIks | eller oA hon=View ubhishedLetterBolOld= 7659833441 d1d= 21823638 lellerld =

' Awarded Quantities And Rates

€ps gov infepsnfworks/ids/publishLOAWorksLetter,do?Action=ViewPublishedlelter&nitOld=765983348&1d1d=2 1823634 lelterld=1029650&tdVer

perishables and
other discarded
waste materials
from the yard
approaches
(beyond 50m from
the farthest
platforms end in
two
directions.750m in
both directions) n
entire width of the
formation/ cutting
by coliecting
wastes from track
and dumping and
disposing it at
nominated location
or any other means
as directed by the

Item | Item Desc Item | Item | Qty | Unit Escl. | Advt.Value | Bid Rate/ Bid
| Sno. Code | Qty |Unit|Rate(Rs)| (%) [(Rs) Unit Rate Amount
(Rs)

Schedule B-Rag Picking and disposal of garbage from

yard approaches in entire width of the formation/Cutting 2742975.00

for a period of 1 year at MAJN, KZE, PAY & QLD - NS Items :
(Item Directory - Not Applicable)

1 Removal of wastes, |[NS1 365|Day 3411.00|At Par| 1245015.00{3750.00 Rs/Unit] 1368750.00

Sr.

i

g

OTAFHIE / Palakkyd

e gohfms
¢ Divl. Yiechanical Engingir
<feTT X9 / Southern 1:

.Rff\'“u‘;
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Engineer in charge.
(All the
tools,materials and
labours requierd for
the work should be
supplied by the
contractor only).
(ﬁ_‘x__gj_g station )
Approximate area
per day 36900sqgm
to be cleaned twice
per day. Manpower
required is between
07.00 hrs - 13.00
hrs and 14.00 hrs -
16.00 hrs.
Note:-1.Contractors
has to engage
minimum labour 3
Nos. 2. Contractor
has to dispose
waste either
through
Coporation/Haritha
Karma Sena or
dumping and
disposing it outside
raiway boundary in
any dumping site
available in the
area. 3. The
Contractor should
ensure that the
following protective
gears to be
provided to the
labourers,Uniforms
for labours,
Suitable foot wear,
Gum boots,
[lluminous jacket,
Arm band, Cap,
Face Mask (cloth),

Gloves rubber
cover upto elbow,
First aid box, Rain
coat. 4. Area for
waste segregation
can be done at
nominated locatin
given by Enginner

in Charge.

perishables and
other discarded
waste materials
from the yard
approaches
(beyond 50m from
the farthest
platforms end in
two directions.
400m in both

Removal of wastes, [N52

365

Day

1368.00

At Par

499320.00

1500.00 Rs/Unit| 5%

Inreps. gov.infepsn/works ubli
a5 Inreps.gov.infepsn/warks/tds/publishLOAWorksLeller.do?Action=\iewPublishedLelter&ni
3 e . - nIlO|d=76598334&ldld=2’182363@‘! “;— : %r_} . 5
. A< s’iﬂni—ﬂﬂ
N

:ir Dixl. Mechanical Engineer
€1EY%; TR / Southern Railway: -
QIATHTS /Falakkad
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directions) m entire O

width of the
formation/ cutting
by collecting
wastes from track
and dumping and
disposing it at
nominated location
or any other means
as directed by the
Engmeer in charge.
{(All the
tools,materials and
labours requierd for
the work should be
supplied by the
contractor only).
(BAY station )
Approximate area
per day 13200 sqm
to be cleaned twice
per day. Manpower
required is between
07.00 hrs - 13.00
hrs and 14.00 hrs -
16.00 hrs.
Note:-1.Contractors
has to engage
minimum labour 4
Nos. 2. Contractor
has to dispose
waste either
through
Coporation/Haritha
Karma Sena or
dumping and
disposing it outside
raiway boundary in
any dumping site
available in the
area. 3. The
Contractor should
ensure that the
following protective
gears to be
provided to the
labourers,Uniforms
for labours,
Suitable foot wear,
Gum boots,
Illuminous jacket,
Arm band, Cap,
Face Mask (cloth),
Gloves rubber
cover upto elbow,
First aid box, Rain
coat. 4. Area for
viaste segregation
can be done at
nominated location
given by Engineer
in Charge,

ps.gov.infepsn/works/ids/publishLOAWorksLetter.do?Action=ViewPublishedLetter&nitOld=765983348&1d1d=2 1823638 lelterld=1029650&dVer. .
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penshables and
othet discarded
waste materials
fram the yard
approaches
(beyond S0m rrom |
the farthest ]
platforms end in |
two directions,
400m 1n both
directions) in entire |
width of the |
formation/ cutting
by collecting |
wastes from track '
and dumping and |
disposing it at |
nominated location |
or any other means |
as directed by the |
Engineer in charge. |
(All the i
|

tools,materials and
labours requierd for
the work should be
supplied by the
contractor only).
(KZE station ) .
ABproximate area
per day 13200 sgm
to be cleaned twice
per day. Manpower
required is between
07.00 hrs - 13.00
hrs and 14.00 hrs -
16.00 hrs.
Note:-1.Contractors
has to engage
minimum labour 4
Nos. 2. Contractor
has to dispose
waste either
through
Coporation/Haritha
Karma Sena or
dumping and
disposing it outside
raiway boundary in
any dumping site
available in the
area. 3. The
Contractor should
ensure that the
following protective
gears to be
provided to the
labourers,Uniforms
for labours,
Suitable foot wear, ,
Gum boots, Lo
Illuminous jacket,
Arm band, Cap,

hitps ,/,reps,gov.m/epsn/worksltds/pubrishLOAWork
B . it SLetter,do'?Actio =\/i
, ' f n-VIEWPuine.hmu attaro

. Divl. Mechanical Enginear

=fayor Yert / Southern Railway
WreTawls [ Palakkad
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{ Face Mask (clothy, 2
Gloves raubbet I
cover upto elbow,
Fust and box, Ram
coat. 4, Area (ol
waste segreaation
can be done at
nominated locatin
given by Enginer
in Charge.
Al Removal of wastes, NS4 365[Day 1368.00
penishables and
other discarded
waste materials
from the yard
approaches
(beyond 50m from
the farthest
platforms end in
two directions.
‘ 400m in both
directions) in entire
width of the
formation/ cutting
by collecting
wastes from track
and dumping and
disposing it at
nominated location
or any other means
as directed by the
Engineer in charge.
(All the
tools,materials and
labours requierd for
the work should be
supplied by the
contractor only).(
QLD station )

pproximate area
per day 13200 sqm
to be cleaned twice
per day. Manpower
required is between
07.00 hrs - 13.00
hrs and 14.00 hrs -
16.00 hrs.
Note:-1.Contractors
has to engage
minimum labour 4
Nos. 2. Contractor
has to dispose
waste either
through ,
Coporation/Haritha i
Karma Sena or
dumping and ]
disposing it outside {
raivvay boundary in ‘
any dumping site
available in the
area. 3. The
Contractor should ‘

Al Par|  499320.00{1500.00 fs/Unit|  547500.00

5 9GV-’n’eps“/WOTkS"dS/publlshLOAWorksLeller.do?Aclion=ViewPuinshedLeHer&n|lOId=76598334&ldld=2182363&Iel!erld=1029650&tdv =

.10 P ghfr
st Dé"l Mrchanical Engineer
aftim Yerd / Sovthern Raitway
TS / Palakkag
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ensure that the
following protective
gears to be
provided to the
labourers,Uniforms
for labours,
Suitable foot wear,
Gum boots,
Illuminous jacket,
Arm band, Cap,
Face Mask (cloth),
Gloves rubber
cover upto elbow,
First aid box, Rain
coat. 4. Area for

- |waste segregation
can be done at
nominated locatin
given by Enginner

in Charge.
Schedule Totals | 3011250.00
Total Value|2742975.00 3011250.00
' Rebate on Total Value (%) 0.00
Net Bid Value 3011250.00

Item Breakup

No break ub item added

https://ireps.gov.in/epsn/works/tds/publishLOAWorksLetter.do?ActIon=ViewPubllshedLetter&nItOId=76598334&tdld=2182363&Ietterld=1029650&ther... 8/8
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CLEANING AND WASTE MANAGEMENT CONTRACTS IN RAILWAY STATIONS ANNEXURE- R10

Y5 GeM Jin—

Azadi,
AmritMahotsav

R,

Canerrenent
@ Marketplaco

TR~ P s e

3rgsier| Contract 6 b"
3rpEY g1k | Contract No: GEMC-511687785941923

iy falf] Contract Generated Date ; 12-Oct-2024
aell/ IR/ A Tiam | Bid/RA/PBP No.: GEM/2024/8/5275691

s+ faRor| Organisation Details

oy | Type Central Government
A | Ministry Ministry of Railways

f@smT| Department :
@aq &1 9| Organisation Name :

Frafaa 85| Office Zone:

Indian Rallways
Southern Railway
Southern Railway

@lieR fdarur| Buyer Details

u% | Designation :

g Far| Contact No. !

$det omg 3 [Email ID :
gl | GSTIN

Tdar|Address :

DEN HM PGT

0974-6763401-

simiya.sujathan04@gov.in

32AAAGMO0289C1ZS

Office of the Senior Divisional Materials Manager Palakkad
Division DRM Office Palakkad,

PALAKKAD, KERALA-678002, India

faxfa wipfa faarun | Financial Approval Detail

spIaT wiferseor fqeRur| Paying Authority Details

Building Mangaluru Railway Station, Mangaluru
575001 Southern Railway,
Dakshina Kannada, KARNATAKA-575001, India NG 14

HEUwE weHid| IFD Concurrence : No Role: BUYER
wafRE orgAie & ueE| T T e | ;
Designation of Administrative Approval: SEBMERGE Payment Mode: Rallways
ferfia orgeie o g | u%| Designation : DEN HM PGT
Designation of Financial Approval : SFORNIFGY §e ard<t | Email ID simiya.sujathan04@gov.in
NeTomdeT|GSTIN:  32AAAGMO0289C1ZS
Office of the Senior Divisional Materials Manager Palakkad
TUaT| Address: Division DRM Office Palakkad,
PALAKKAD, KERALA-678002, India
AN fdaRor| Consignee Details
&.4.|S.No RSl 717 & wen| Consignee Name & Address ar fFrwr| Service Description
Tuf| Contact : - Custom Bid for Services - MECHANIZED CLEANING OF MANGALURU CENTRAL RAILWAY STATION FOR PERIOD
e HigE | Email ID : fabio.franklin07@gov.in OF 540 DAYS INCLUDING 18 PERCENTAGE GST AND 5 PERCENTAGE PROFIT AS PER SCOPE OF WORK SL NO 1 TO
SHTETETT| GSTIN : - 13 7 )
1 Tar| Address : Chief Health Inspector Office Station

Custom Bid for Servic_es - FINAL DISPOSAL OF GARBAGE OF MANGALURU CENTRAL RAILWAY STATION FOR
PERIOD OF 540 DAYS INCLUDING 18 PERCENTAGE GST AND 5 PERCENTAGE PROFIT AS PER SCOPE OF WORK SL

a1 ugrar faawor| Service Provider Details

S fadhar amé<t| GeM Seller 1D :
FHU &7 AT | Company Name :

B61D180000102375 _

Fuds 4| Contact No. : 09845084164
et 3mELT | Email ID : md@durgafacility.com
qdi| Address :

DURGA FACILITY MANAGEMENT SERVICES PRIVATE LIMITED

4-48/6-2,Bondala Annex 1st Floor,Surya Narayana Temple Road,0pp Mescom Office, Maroli,
Mangalore, Dakshina Kannada, KARNATAKA-575008, -

YHYGUAE Usfiasul @@ | MSME Registration number :  UDYAM-KR-11-0002726

SfoadtamsyT| GSTIN: 29AACCD6087D1ZK (R)
GieR ZR1 gefay yagagas f&fd | MSME Status as Verified

verified by buyer :

grgEs g Soft | MSE Social Category General
wgEs T Soft| MSE Gender : Male

*fSras AT & Ul & GST/TAX gdisd Ut fevar STgam| GST / Tax invoice to be raised in the name of - Consignee

dar faarur | Service Details

a1 ur f&ias (Ad=am) |Service Start Date (latest by): 24-Oct-2024

far yuifd fafe] Service End Date : 17-Apr-2026

Sioft a1 | Category Name : Custom Bid for Services

fafedt @ | Billing Cycle: monthly

faRoT| Description

. Lumpsum
The quantity of procurement 1" Cost of
indicates Project based or o
o Service in
Lumpsum based hiring. )
totality

Description /Nomenclature of Service

bid functionality SCOPE OF WORKSLNO 1TO 13

MECHANIZED CLEANING OF MANGALURU CENTRAL RAILWAY STATION FOR PERIOD
Proposed for procurement using custom| OF 540 DAYS INCLUDING 18 PERCENTAGE GST AND 5 PERCENTAGE PROFIT AS PER

Regulatory/ Statutory Compliance of

”f—
1| s

Service - YES
Compliance of Service to SOW, STC, SLA vES a. A | m . s\ﬁ\lﬁu{
: S Dhieshan cal Enginepy
af2 ﬂ\’?ﬁc’*‘/ Southern Railway

ulera@Ts / Palakkad
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Tt AT (E) | Total Amount (Formula) ;
(1*Lumpsum Cost of Service In totality)

Q2 & (0T | Total Value without Addons(INR) 18035370
T YA | Total Addon Valuc(INR) Y
Usall1 WY et 3 | Total Vatue Including Addons(INR) 18035370

oft 17| Category Name ; Custom Bic for Services

fAf@ =% | Billing Cycle: monthly

The quantity of procurement "1* L:::msptsufrn
f@Rwt| Description indicates Project based or s °_ o'
Lumpsum based hiring. ervnc.c g
totality
Description /Nomenclature of Service FINAL DISPOSAL OF GARBAGE OF MANGALURU CENTRAL RAILW: ’ STATION FOR
Proposed for procurement using custom| PERIOD OF 540 DAYS INCLUDING 18 PERCENTAGE GST AND 5 PE CENTAGE PROFIT
bid functionality AS PER SCOPE OF WORK SL NO 14
Regulatory/ Statutory Compliance of vES 1 955800
Service
Compliance of Service to SOW, STC, SLA VES
etc
FA () [Total Amount (Formt a):
(1*Lumpsum Cost of Service in tot..lity)
AsoffT & P g I | Total Value without Addons(INR) 955800
T UZ3iA 9 | Tatal Addon Value(INR) 0
Q53it afg F« 37 | Total Value Including Addons(INR) 955800
3rger &Y far] Amount of Contract
oft 3o sk wfgy Pl IIA 54 | Total Contract Value Including All Duties and Taxes(INR) 18991170

FeEER 43 | Advisory Bank

State Bank of India

{diisht wfdka (%) | ePBG Percentage(%):

5.00

aich T At 6t @it & FRm ok wral & srgam ey efteoft g e g | The bidder shall furnish ePBG as applicable as per bid's terms and conditions

Railway
Palakkad

S

d/ So
RIS /
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and Service Provider has been upfoaded in bid section . The purpose of

Qe faaror| SLA Details

Preface ! Agreement representing a Service Level Agreement (“SLA” or “Agreement”) between Lhe Buyer
the agreement uploaded is to facilitate implementation of Services Intended by the Buyer . Each documents as uploaded by buyer should be read in totality to conclude the

requirement of Custom e Bid floated on portal.

The Agreement uploaded in bid section will generally contain the Scope of Work, (SOW}, stakeholder's obligations, Special Terms and Conditions (STC) related to service delivery
as formulated by the Buyer and Payment Terms etc of the service for mutual understanding of the stakeholders. The Agreement remains valid till completion of Scope of Services
or end of contractual duration (whichever is earlier) unless either superseded by a revised agreement mutually endorsed by the stakeholders or terminated by either of the parties

thereof.

Guiding Principle : The Services contracts placed shall be governed by follawing set of Terms and Conditions :

1. General Terms and Conditions for Goods and Services;

2. Buyers Formulated Service Specific STC including the Service Level Agreement (SLA) for the service as uploaded with the bid in form of suitable matching document,

The above terms and conditions are in reverse order of precedence .Service specific STC supersede GTC, whenever there are any conflicting provisions. The above set of terms

and conditions along with scope of work and service level agreement as enumerated in the document shall be construed to be part of the Contract between Buyer and Service
Provider.

Intended Objectives And Goals of SLA : The objective of Agreement (SLA) as uploaded in bid section is to ensure that all the commitments and obligations are in place to ensure

consistent delivery of service to buyer by service provider. Generally The goals of an Agreement are to:

. Provide clear reference to service ownership, accountability, roles and/or responsibilities of both parties

. Present a clear, concise and measurable description of service offered to the buyer

. Establish Terms and Conditions for all the Involved stakeholders, It also includes the actions to be taken in cas
. To ensure that all the parties understand the consequences in case of termination of services due to any of the stated reasons

. The agreement will act as a reference document that both the parties have understood the above-mentioned terms and conditions and have agreed to comply by

same. The agreement can also be revised/ modified on mutual consent of the stakeholders.

e of failure to comply with conditions specified

the

wvmoh wWwN -

Parties To The Agreement
The main stakeholders associated with this agreement are:

1. Buyer: Buyer is responsible to provide clear instructions, approvals and timely payments for the services availed.
2. Service Provider: Service provider is responsible to provide all the required services in timely manner. Service provider may also include s

assignees, successors and nominees as described in the agreement

eller, any authorized agents,

The responsibilities and obligations of the stakeholders have been outlined in this document. The document also encompasses service level /penalties in case of non-adherence to
the defined terms and conditions. It is assumed that all stakeholders would have read and understood the same before signing the SLA document.

ADVISORY WITH RESPECT TO SCOPE OF SERVICE

Scope of Work (SOW) is the most important & crucial component of any bidding process. It is for this that the whole bidding process is entered upon to execute the scope of work
and deliver outcomes that the Government strives for. Scope of work directly affects the performance of contract therefore utmost care should be taken to aboid ambiguity with
respect to deliverable .

For example , in case of Complex / Intricate Consulting Services , Some key guiding principles for drafting scope of work may be as under :

e “Detailed” specification of requirements is extremely critical - please ensure that even standard assumptions on scope of work are laid down and described .

Make sure that specifications are endorsed by key stakeholders .
Identify mandatory and non-mandatory requirements in scope of work - It should clearly provide the outcomes expected from solution/service delivery .

The scope of work should mention what the outcome is based upon - time or material?
A check should be made that the final specification of requirements :(a) addresses the targeted outcomes and business objectives . (b)meets the agreed stakeholder

needs (c) covers whole-of-life of the contract deliverables .
The objective, structure and expected set of contents of each knowledge item/deliverable should be laid down, in as much detail as possible, rendering the best level of

clarity to it.
The coverage of services needed in the form of activities like client visits, geographies to be studied, stakehalder meetings / interviews / workshops to be conducted, must

be detailed out to avoid delivery compromises .
Buyer must ensure that the service provider complies with the Rule 144(xi) of General Financial Rules (GFR), 2017 and the product supplied, if any, must also comply with

Make In India guidelines of DPIIT*

Important Note : Buyers authorities are advised to upload GAR report positively and without fail at appropriate place to ensure process complinace . Buyer may indicate about
requirement Past Experience if so required by uploading the same at time of bid creation including approval of their competent authority . Service Providers's response may
be assessed atime of technical evaluation.

Price Variation Clause:
“It is advisable to include Price Variation Clause in the long term contracts to take care of the increase/decrease in prices of various ingredients which majorly affect the overall

price of the service. Buyers are therefore advised to include the Price Variation Clause (PVC) in the bid document through ATC for long term contracts. The additional payment, if

any, on account of PVC can be done offline till such time online functionality is developed an GeM."

3yfalkaq srasas aI/awradw; @dLR | Additional Required Data/Document(s) : Buyer

. Introduction about the project /services being proposed for procurement using custom bid functionality : click here
. Scope of Work : click here

. Pre Qualification Criteria ( PQC ) etc if any required : click here

Instruction To Bidder : click here

. Payment Terms : click here .-

. Penalties :click here . -

GEM Availability Report ( GAR) : click here

Undertaking of Competent Authority is mandatory to create Custom Bid for Services. Please download standard format document a
. Project Expetience and Qualifying Criteria Requirement :click here

. Quantifiable Specification / Standards of The Service/ BOQ : click here

_ .
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sfafexa Bav/exandst : fakar | Additional Data/D t(s) : Sell . sk
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Tigyor W / Southern Railway
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1. Certificate (Requested in ATC) : click here

2. Compliance Documents In Respect Of Sow Etc 'click here

3. Compliance Documents In Respect Of Resource Qualification , Profiles & Past Experience /expertise :click here
4. Compliance Documents In Respect Of Pqc And 1th : click here

5. Compliance Documents In Respect Of Specification And Standard Of Services :click here

6. Compliance Document In Respect Of Approach & Methodology : click here

7. Compliance Document In Respect Of Certification Of Resources . ¢ click here

8. Compliance Documents In Respect Of Project Experience Of Firms : click here

9. Any Other Documents As Per Bid (i) : click here

10. Compliance Document In Respect Of Registration And Certification Of Service Provider Entity :click here
11, Any Other Documents As Per Bid (ii) : click here
12. Any Other Documents As Per Bid (ifi) : click here

S faRor | ePBG Detail

727 3R ad | Terms and Conditions

1. General Terms and Conditions-

1.1 This contract is governed by the General Terms and Conditions, conditions stipulated to this Product/Service as provided in the Marketplace.

1.2 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance with the General Terms and
Conditions (GTC) unless ctherwise superseded by Goods / Services specific Special Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions
(ATC), as applicable

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Generic .
Bidder financial standing: The bidder should not be under liquidation, court receivership or similar proceedings, should not be bankrupt. Bidder to upload undertaking to this

effect with bid. |

2.2 Certificates:

Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum if any.

e 7g [ TS BISd 81 IS G $Y snaxaadr gl 81

Note: This is system generated file. No signature is required.

Signatu{re’No Verified
Digitally Signed

Name: CHANGAN KUMAR

; 8r. i vechanicat-Eagineer
' 2 DRYE G 7 Qhutmie Railway
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/ r
3rgsier| Contract ég
r T _g— GG T : A
’ -,.‘.. GeM //"' - ey wrian | Contract No: GEMC-511687711473786
VerrTher — .
e o Movnctpace  Azadiia srgay fafd| Contract Generated Date ; 06-Jan-2025
3 AmritMahotsav y ,
e+ Bamosent Simimne ell/ome/ i) T | Bid/RA/PBP No.:_GEM/2024/8/5395287
3 faaror| Organisation Details @R f@Ror| Buyer Details
| Type : Central Government oz | Designation : SRDME PGT
HITET | Ministry ¢ Ministry of Rallways @od Fag| Contact No. :  0491-2555342-
f@n| Department : Indian Railways i gt | Emall ID : srdme@pgt.railnet.gov.in
W3 & H| Organisation Name : Southern Railway Shgadlandya | GSTIN : 32AAAGMO0289C1ZS
e & Office Zone: Southern Railway Office of the Senior Divisional Mechanical Engineer
Divisional Railway Manager Office Palakkad Division
war|Address : )
Palakkad,
PALAKKAD, KERALA-678002, India
faxi @igfa faa=or| Financial Approval Detail SpTaF wifeRRRvT f@aRer| Paying Authority Details
Iréuwl @EAfd]IFD Concurrence No Role: BUYER
HUTE{TeR 3rgRtE &1 geaH TR T FIH
. . ot l " Sr DME/PGT I Railways
Designation of Administrative Approval: Payment Mode:
farfia argrite a1 gz | M/ o% | Designation : SRDME PGT
Designation of Financial Approval : PROEMIPGT i orddt | Email ID 2 srdme@pgt.railnet.gov.in
SAGTAAITETT| GSTIN 32AAAGMO0289C1ZS
Office of the Senior Divisional Mechanical Engineer
Divisional Railway Manager Office Palakkad Division
uar| Address: -
Palakkad,
PALAKKAD, KERALA-678002, India
wfudt faaror| Consignee Details
%.4.]5.No WSt =T & war| Consignee Name & Address ar fauwr| Service Description
uds | Contact : 0491-2558833-66142
et angE| Email 1D : binujose32@gov.in
SigE&andeT | GSTIN : 29AAAGM0289C1ZF
Bi I ing of ; . .
; 1| Address : OFFICE OF THE SENIOR SECTION :\Iﬂl;ston:o ldgz;iemiejllafle:;xnsd:rc:?:rs;urlng Tur; Roudn::ttetntmn adnd vw:at-enngfti/f codact;‘s atth B
naglor a
ENGINEER,CARRIAGE AND WAGON, Mangaluru glore a ‘ or Bu a ‘orm Turn Roun ention and watering of Vande Bharath trains
) , ) at Kasaragod for a period of 2 years as ..
Central railway station, Southern Railway,
Mangaluru 575001, Karnataka, 575001,
Dakshina Kannada, KARNATAKA-575001, India
Ja1 werar fgervr| Service Provider Details
S fadhar ardd| GeM Seller ID 93BA180000340133
&uAft %191 | Company Name : VIBGYOR INFO PRIVATE LIMITED
|ud F&z| Contact No. : 06394049392
€81 3t | Email ID : vibgyorinfo@yahoo.com
i 101, B BLOCK,ROHIT BHAWAN,4 SAPRU MARG,HAZRATGAN],
a1l Address: Lucknow, UTTAR PRADESH-226001, -
UGy UefietT §@ir| MSME Registration number :  UDYAM-UP-50-0016462
SHewEIHEeT | GSTIN: 09AABCV6726G125 (R)
@R g1 GGy gHayAd f[@fd | MSME Status as verified
verified by buyer :
gugas arfae Joft | MSE Social Category General
Hgas o Aofi| MSE Gender : Male
*STarch AT & gl & GST/TAX g-aisH Uy fvar sgam | GST / Tax invoice to be raised in the name of - Consignee
dar fdarur| Service Details
Qa1 uRY & (Adam) | Service Start Date (latest by): 17-Jan-2025 Qar gaifd fafkT) Service End Date : 16-Jan-2027
Soft AT | Category Name : Custom Bid for Services
faferr =g | Billing Cycle: monthly
Lumpsum
The quantity of procurement Costor
faawor | Description “1* indicates Project based or service in
Lumpsum based hiring. totality
Description /Nomenclature of Cleaning pf coaches during Turn Round Attention and watering of coaches at Managlore Central |
Service Proposed .{or procurement |or Ullal or Bundar and Platform Turn Round Attention and watering of Vande Bharath trains at v-——”"/_/
using custom bid functionality * '|Kasaragod for a period of 2 years as per the scope and schedule
— -y < Al
Regulatory/ Statutory C li P .
egul a'ory utory Compliance | =, [& % ¥ ?312!3:#8;15 78
of Service { ' "
al Edginear



O\

compliance of Service to SOW, 51C,

SLA et i
et ARTE) | Total Amount (Formula) ¢
{1*Lumpsum Cost of Service In totality)
Yz & I a4 | Total Value without Addons(INR) 73426485.78
T QeI I | Total Addon Value{INR) 0
Vel §lEY 3@ 35 | Total Value Including Addons(INR) 73426485.78
3rsiy &Y wifar] Amount of Contract
Tt Yo 3R 3R G Tt sy | Total Contract Value Including All Duties and Taxes(INR) 73426485.78

e fadars Y Qerensr Y| Price Break up offered : s 3t am aif fy e gxarsr fw| Price Break up offered Document link

TGy fGaRoT| SLA Details

Preface : Agreement representing a Service Level Agreement ("SLA” or “Agreement”) between the Buyer and Service Provider has been uploaded in bid section . The purpose of
the agreement uploaded is to facilitate implementation of Services intended by the Buyer . Each documents as uploaded by buyer should be read in totality to conclude the
requirement of Custom e Bid floated on portal .

The Agreement uploaded in bid section will generally contain the Scope of Work, (SOW) , stakeholder's obligations, Special Terms and Conditions (STC) related to service delivery
as formulated by the Buyer and Payment Terms etc of the service for mutual understanding of the stakeholders. The Agreement remains valid till completion of Scope of Services
or end of contractual duration (whichever s earlier) unless either superseded by a revised agreement mutually endorsed by the stakeholders or terminated by either of the parties
thereof.

Guiding Principle : The Services contracts placed shall be governed by following set of Terms and Conditlons :

1. General Terms and Conditions for Goods and Services;
2. Buyer's Formulated Service Specific STC including the Service Level Agreement (SLA) for the service as uploaded with the bid in form of suitable matching document,

The above terms and conditions are in reverse order of precedence .Service specific STC supersede GTC, whenever there are any conflicting provisions. The above set of terms
and conditions along with scope of work and service level agreement as enumerated in the document shall be construed to be part of the Contract between Buyer and Service
Provider.

Intended Objectives And Goals of SLA : The objective of Agreement (SLA) as uploaded In bid section - is to ensure that all the commitments and obligations are in place to ensure
consistent delivery of service to buyer by service provider. Generally The goals of an Agreement are to:

1. Provide clear reference to service ownership, accountability, roles and/or responsibilities of both parties

2. Present a clear, concise and measurable description of service offered to the buyer

3. Establish Terms and Conditions for all the involved stakeholders, it also includes the actions to be taken in case of failure to comply with conditions specified

4. To ensure that all the parties understand the consequences in case of termination of services due to any of the stated reasons

5. The agreement will act as a reference document that both the parties have understood the above-mentioned terms and conditions and have agreed te comply by the
same. The agreement can also be revised/ modified on mutual consent of the stakeholders.

Parties To The Agreement
The main stakeholders associated with this agreement are:
1. Buyer: Buyer is responsible to provide clear instructions, approvals and timely payments for the services availed.
2. Service Provider: Service provider is responsible to provide all the required services in timely manner. Service provider may also include seller, any authorized agents,
assignees, successors and nominees as described in the agreement

The responsibilities and obligations of the stakeholders have been outlined in this document. The document also encompasses service level /penalties in case of non-adherence to
the defined terms and conditions. It is assumed that all stakeholders would have read and understood the same before signing the SLA document.

ADVISORY WITH RESPECT TO SCOPE OF SERVICE
Scope of Work (SOW) is the most important & crucial component of any bidding process. It is for this that the whole bidding process is entered upon to execute the scope of work
and deliver outcomes that the Government strives for. Scope of work directly affects the performance of contract therefore utmost care should be taken to aboid ambiguity with

respect to deliverable .
For example, in case of Complex / Intricate Consulting Services , Some key guiding principles for drafting scope of work may be as under;

e “Detailed” specification of requirements is extremely critical - please ensure that even standard assumptions on scope of work are laid down and described .
e Make sure that specifications are endorsed by key stakeholders .,
o Identify mandatory and non-mandatory requirements in scope of work - It should clearly provide the outcomes expected from solution/service delivery .

The scope of work should mention what the outcome is based upon - time or materlal?
e A check should be made that the final specification of requirements :(a) addresses the targeted outcomes and business objectives . (b)meets the agreed stakeholder

needs (c) covers whole-of-life of the contract deliverables .

e The objective, structure and expected set of contents of each knowledge item/deliverable should be laid down, in as much detail as possible, rendering the best level of
clarity to it.

e The coverage of services needed in the form of activities like client visits, geographles to be studied, stakehalder meetings / interviews / workshops to be conducted, must
be detailed out to avoid delivery compromises .

« Buyer must ensure that the service provider complies with the Rule 144(xi) of General Financial Rules (GFR), 2017 ‘and the product supplied, if any, must also comply with
Make In India guidelines of DPIIT"

Important Note : Buyers authorities are advised to upload GAR repart positively and without fall at appropriate place to ensure process complinace . Buyer may indicate about
requirement Past Experience If so required by uploading the same at time of bid creatlon including approval of their competent authority . Service Providers's response may
be assessed atime of technical evaluation.

Price Variation Clause:
"It Is advisable to include Price Variation Clause In the long term contracts to take care of the increase/decrease in prices of variou
price of the service. Buyers are therefore advised to include the Price Varlation Clause (PVC) in the bid document through ATC for logq ternec
any, on account of PVC can be done offline till such time online functionality is developed on GeM." uéjl'. q-
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:g@lﬁ‘ﬂ&iﬂ‘\ﬂ@l’nmgﬂ @i | Price Bifurcation Excel File details: Rate Schedule

1, o &g | Extended Upto ¢ 2024-10-09 09:00:00

ARIEN enaw e @R | Additional Required Data/Document(s) | Buyer

. Introduction about the project /services being proposed for procurement using custom bid functionality ¢ click here
. Instruction To Bidder :dlick here,

. Pre Qualification Criteria ( PQC) ctc if any required : click here

. Scope of Work :click here,

. Payment Terms : click here

. Penalties :click here

. Quantifiable Specification / Standards of The Service/ BOQ : click here

. Project Experience and Qualifying Criteria Requirement :click here

. GEM Availability Report ( GAR) : click here

. Undertaking of Competent Authority is mandatory to create Custom Bid for Services. Please download standard format document and upload :  click here
11. Any other Documents As per Specific Requirement of Buyer -1: click here

O 08NV h W N
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fafAa er/cwards : f@%ar| Additional Data/Documenty(s) : Seller

. Certificate (Requested in ATC) : click here

. Compliance Documents In Respect Of Pqc And Itb : click here

. Compliance Documents In Respect Of Resource Qualification , Profiles & Past Experience /expertise :click here
. Compliance Documents In Respect Of Sow Etc :click here

. Compliance Documents In Respect Of Specification And Standard Of Services :click here

. Compliance Document In Respect Of Registration And Certification Of Service Provider Entity :click here
. Compliance Document In Respect Of Approach & Methodology : click here

. Compliance Documents In Respect Of Project Experience Of Firms : click here

. Compliance Document In Respect Of Certification Of Resources. : click here

. Any Other Documents As Per Bid (i) : click here

. Any Other Documents As Per Bid (ii) : click here

12. Any Other Documents As Per Bid (jii) : click here

-
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Edidish faeror | ePBG Detail

FAGFR & | Advisory Bank : State Bank of India

Selioht iR (%) | ePBG Percentage(%): ' e 5.00

<ieht e arct w5t @t & R oik il & srgar e Sdidisft wegar AT @ | The bidder shall furnish ePBG as applicable as per bid's terms and conditions

i

3w 3R 21| Terms and Conditions

1. General Terms and Conditions-

1.1 This contract is governed by the General Terms and Conditions, conditions stipulated to this Product/Service as provided in the Marketplace.

1.2 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance with the General Terms and
Conditions (GTC) unless otherwise superseded by Goods / Services specific Special Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions
(ATCO), as applicable

1.3 All GeM Sellers / Service Providers are mandated to ensure compliance with all the applicable laws / acts / rules including but not limited to all Labour Laws such as The
Minimum Wages Act, 1948, The Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976, The Payment of Gratuity Act, 1972 etc. Any
non-compliance will be treated as breach of contract and Buyer may take suitable actions as per GeM Contract.

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Generic
Bidder financial standing: The bidder should not be under liquidation, court receivership or similar proceedings, should not be bankrupt. Bidder to upload undertaking to this

effect with bid.

2.2 Certificates.
Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum if any.

ﬂcuafﬁzzﬂaﬁg%éaélaﬂéﬁz%ﬁmuﬁﬁm R = o
Signatu{re’No Verified
TR Digitally Signed.

Note: This is system generated file. No signature is required.

Name: A(‘H{\_f_\l TH

SURESH R
Date: 06—J3A€b25 18:12:39
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SrpEy| Contract

ANNEXURE-R12
S i | Contract No: GEMC-511687746179129
argaw fafed| Contract Generated Date : 06-Jan-2025
aeh/amy/RHd) J@in | Bid/RA/PBP No.: GEM/2024/8/5546216

usq| Type:

WEW | Ministry @

f@m| Department :

¥ a1 9 | Organisation Name !
arafaa 83| Office Zone:

W f[3aRvT| Organisation Details

ug | Designation
%ud; &R | Contact No. :

Central Government
Ministry of Railways

Indian Railways £ia omgdY [ Email ID ¢
Southern Railway THAHETA | GSTIN ©
Southern Railway

uar|Address ¢

@der f@Rvr| Buyer Details

SRDME PGT

0491-2555342-

srdme@pgt.railnet.gov.in

32AAAGM0289C1ZS

Office of the Senior Divisional Mechanical Engineer
Divisional Railway Manager Office Pafakkad Division
Palakkad,

PALAKKAD, KERALA-678002, India

]

Iyt @enfd] IFD Concurrence
WATHIAS HHIGH &1 US|

faxfrg argRte @1 v |

Designation of Financial Approval :

faxita ©higfd faaror| Financial Approval Detail

Designation of Administrative Approval:

No Role:

ST 2T |
Payment Mode:

ug | Designation
4Act adZt | Email 1D ¢
Shqeéomdg| GSTIN :

ADRM-I/PGT

SR DFM/PGT

gar|Address:

WA sfgeeor fa@RoT| Paying Authority Details

BUYER
Railways

SRDME PGT

srdme@pgt.railnet.gov.in

32AAAGM0289C1ZS

Office of the Senior Divisional Mechanical Engineer
Divisional Railway Manager Office Palakkad Division
Palakkad,

PALAKKAD, KERALA-678002, India

wfEdt fdarur| Consignee Details

#®.4.|S.No

wfed?t 7w & war| Consignee Name & Address

a1 feor| Service Description

Fuds| Contact : 0491-2558833-66142

A amdE | Email ID : binu jose32@gov.in
HATGANTEGT| GSTIN : 29AAAGMO289CTZF

uar| Address : OFFICE OF THE SENIOR SECTION
ENGINEER,CARRIAGE AND WAGON, Mangaluru
Central railway station, Southern Railway,
Mangaluru 575001, Karnataka, 575001,
Dakshina Kannada, KARNATAKA-575001, India

DAY

Custom Bid for Services - MECHANIZED CLEANING AND WATERING OF COACHES AT MANGALORE DEPOTFOR A
PERIOD OF 2 YEARS AS PER SCHEDULE I INCLUDING GST 18 PERCENTAGE WITH AN AVERAGE 122 COACHES PER

Custom Bid for Services - CLEANING OF PIT LINE AND PREMISES OF MANGALORE DEPOT FOR A PERIOD OF 2
YEARS AS PER SCHEDULE IT INCLUDING GST 18 PERCENTAGE APPROXIMATE 86757840 SQ FT AREA

Custom Bid for Services - BUFFING OF STAINLESS STEEL ITEMS AT MANGALORE DEPOT FOR A PERIOD OF 2
YEARS AS PER SCHEDULE IIT INCLUDING GST 18 PERCENTAGE

S faghen omddt| GeM Seller ID
&0 &1 ATT| Company Name ©
&adh F=x| Contact No. :

43 st | Email ID

Tar| Address @

grgayHd dutieor @@ | MSME Registration number:

A41 arar f@aror] Service Provider Details

2160180000360417

JAGDEV INFRASTRUCTURES PRIVATE LIMITED
09886796672

gurujagdev2@gmail.com

2ND BLOCK 1 ST FLOOR SHOP NO 129 AND 130,LAXMI BALAKRISHNA SQUARE,STATION ROAD,STATION ROAD HUBLI,

Dharward, KARNATAKA-580020, -
UDYAM-KR-13-0007324

SeadiaméuT| GSTIN: 29AADCJ9248B1ZG (R)
@lieR ZRT GGy TAgwes fRfd | MSME Status as Verified

verified by buyer:

grgas anafass Soft | MSE Social Category General

guad feh Avfi | MSE Gender : : OTHERS

*fFgd 9 F uer & GST/TAX gTaisg e T SITgam | GST / Tax invoice to-be raised in the name of - Consignee

@ar faawur | Service Details

Har uRY i (Adf=am) | Service Start Date (latest by): 15-Jan-2025

Jar gmifid fakT] Service End Date : 14-Jan-2027

2iuft Iy | Category Name : Custom Bid for Services

fafe =z Billing Cycle: monthly

fderur| Description

Lumpsum
The. QL{an(i[y of procurement 1" Costof
indicates Project ba?e-d or service in
Lumpsum based hiring. totality

Description /Nomenclature of Service
Proposed for procurement using
custom bid functionality

MECHANIZED CLEANING AND WATERING OF COACHES AT MANGALORE DEPOT FOR A
PERIOD OF 2 YEARS AS PER SCHEDULE T INCLUDING GST 18 PERCENTAGE WITH AN

AVERAGE 122 COACHES PER DAY

Regulatory/ Statutory Compliance of
Service

YES

Sr. Divi. Mechanisat

— |
£ T XU ) p (an LT
ity Oy
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.

Compliance of Service to SOW, STC, SLA
etc

e AT (YA) | Total Amount (Formula) :
(1*Lumpsum Cost of Service in totality)

Qeala & A 4 37 | Total Value without Addons(INR) 47228255
Fd Y834 3 ¥ | Total Addon Value(INR) 0
sl w5y 37 P9 | Total Value Including Addons(INR) 47228355

suft - | Category Name : Custom Bid for Services

fafat =] Billing Cycle: monthly

The quantity of procurement "1* Lumpsum Cost
faaror| Description indicates Project based or of Service in
- Lumpsum based hiring. totality
Description /Nomenclature of Service CLEANING OF PIT LINE AND PREMISES OF MANGALORE DEPOT FOR A PERIOD OF
Proposed for procurement using custom |2 YEARS AS PER SCHEDULE IT INCLUDING GST 18 PERCENTAGE APPROXIMATE
bid functionality 86757840 SQ FT AREA
Regulatory/ Statutory Compliance of 1 29256210
Service pi
Compliance of Service to SOW, STC, SLA
etc YES
o TR () | Total Amount (Formula) :
(1*Lumpsum Cost of Service in totality)
Q9T & f et 337 | Total Value without Addons(INR) p 29256210
F US4 [ Total Addon Value(INR) 0
Q3 afgd & Y4 | Total Value Including Addons(INR) 29256210

gioft 7| Category Name : Custom Bid for Services

fafenr =6 | Billing Cycle: monthly

The quantity of procurement "1% Lumpsum Cost
faavur| Description indicates Project based or Lumpsum of Service in
based hiring. totality

Description /Nomendlature of Service BUFFING OF STAINLESS STEEL ITEMS AT MANGALORE DEPOT FOR A
Proposed for procurement using custom bid  |PERIOD OF 2 YEARS AS PER SCHEDULE IIT INCLUDING GST 18
functionality PERCENTAGE 1 5270400
Regulatory/ Statutory Compliance of Service  |YES
Compliance of Service to SOW, STC, SLA etc YES

gl O (§F) | Total Amount (Formula) :

(1*Lumpsum Cost of Service in totality)
Qe3ii7 & fa $o ge | Total Value without Addons(INR) 5270400
el YB3 g4 [Total Addon Value(INR) 0
QgaifTafgy 5 o4 | Total Value Including Addons(INR) 5270400

3pgee i Af:i] Amount of Contract
81754965

it e ok 6 aifger ot ety 7w | Total Contract Value Including All Duties and Taxes(INR)

7 farer Y dareper | Price Break up offered : iz 2 317 3T fy 117 Zxadst | Price Break up offered Document link

T furer gadel wisd faaRor| Price Bifurcation Excel File details: RATE SCHEDULE

gagER 9& | Advisory Bank State Bank of India

R ufd2a (%) | ePBG Percentage(%): 5.00

et @A a1 & st & R 9 ! & srpER ey didish wegd w1 g | The bidder shall furnish ePBG as applicable as per bid's terms and conditions

— ——/
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yayay [qawor|SLA Details

Preface : Agreement representing a Service Level Agreement ("SLA” or "Agreement”) between the Buyer and Service Provider has been uploaded in bid section . The purpose of
the agreement uploaded Is to facilitate implementation of Services intended by the Buyer . Each documents as uploaded by buyer should be read in totality to conclude the
requirement of Custom e Bid floated on portal .

The Agreement uploaded in bid section will generally contain the Scope of Work, (SOW), stakeholder's obligations, Special Terrs and Conditions (STC} related to service delivery
as formulated by the Buyer and Payment Terms etc of the service for mutual understanding of the stakeholders. The Agreement remains valid till campletion of Scope of Services
or end of contractual duration (whichever is earlier) unless either superseded by a revised agreement mutually endorsed by the stakeholders or terminated by either of the parties
thereof.

Guiding Principle : The Services contracts placed shall be governed by following set of Terms and Conditions :

1. General Terms and Conditions for Goods and Services;
2. Buyers Formulated Service Specific STC including the Service Level Agreement (SLA) for the service as uploaded with the bid in form of suitable matching document,

The above terms and conditions are in reverse order of precedence .Service specific STC supersede GTC, whenever there are any conflicting provisions. The above set of terms.
and conditions along with scope of work and service level agreement as enumerated in the document shall be construed to be part of the Contract between Buyer and Service
Provider.

Intended Objectives And Goals of SLA : The objective of Agreement (SLA) as uploaded in bid section is to ensure that all the commitments and obligations are in place to ensure
consistent delivery of service to buyer by service provider. Generally The goals of an Agreement are to:

. Provide clear reference to service ownership, accountability, roles and/or responsibilities of both parties

. Present a clear, concise and measurable description of service offered to the buyer

. Establish Terms and Conditions for all the involved stakeholders, it also includes the actions to be taken in case of failure to comply with conditions specified

. To ensure that all the parties understand the consequences in case of termination of services due to any of the stated reasons

. The agreement will act as a reference document that both the parties have understood the above-mentioned terms and conditions and have agreed to comply by the
same, The agreement can also be revised/ modified on mutual consent of the stakeholders.

VoA WN =

Parties To The Agreement
The main stakeholders associated with this agreement are:

1. Buyer: Buyer is responsible to provide clear instructions, approvals and timely payments for the services availed.
2. Service Provider: Service provider is responsible to provide all the required services in timely manner. Service provider may also include seller, any authorized agents,
assignees, successors and nominees as described in the agreement

The responsibilities and obligations of the stakeholders have been outlined in this document. The document also encompasses service level /penalties in case of non-adherence to
the defined terms and conditions. It is assumed that all stakeholders would have read and understood the same before signing the SLA document.

ADVISORY WITH RESPECT TO SCOPE OF SERVICE

Scope of Work (SOW) is the most important & crucial component of any bidding process. It is for this that the whole bidding process is entered upon to execute the scope of work
and deliver outcomes that the Government strives for. Scope of work directly affects the performance of contract therefore utmost care should be taken to aboid ambiguity with

respect to deliverable .
For example, in case of Complex / Intricate Consulting Services , Some key guiding principles for drafting scope of work may be as under:

e “Detailed” specification of requirements is extremely critical - please ensure that even standard assumptions on scope of work are laid down and described .

e Make sure that specifications are endorsed by key stakeholders .

e Identify mandatory and non-mandatory requirements in scope of work - It should clearly provide the outcomes expected from solution/service delivery .

s The scope of work should mention what the outcome is based upon - time or material?

e A check should be made that the final specification of requirements :(a) addresses the targeted outcomes and business objectives . (b)meets the agreed stakeholder
needs (c) covers whole-of-life of the contract deliverables .

e The objective, structure and expected set of contents of each knowledge item/deliverable should be laid down, in as much detail as possible, rendering the best level of
clarity to it.

e The coverage of services needed in the form of activities like client visits, geographies to be studied, stakeholder meetings / interviews / workshops to be conducted, must
be detailed out to avoid delivery compromises .

e Buyer must ensure that the service provider complies with the Rule 144(xi) of General Financial Rules (GFR), 2017 and the product supplied, if any, must also comply with

Make In India guidelines of DPIIT"

Important Note : Buyers authorities are advised to upload GAR report positively and without fail at appropriate place to ensure process complinace . Buyer may indicate about
requirement Past Experience if so required by uploading the same at time of bid creation including approval of their competent authority . Service Providers's response may

be assessed atime of technical evaluation,

Price Variation Clause:
“It is advisable to include Price Variation Clause in the long term contracts to take care of the increase/decrease in prices of various Ingredients which majorly affect the overall

price of the service. Buyers are therefore advised to include the Price Variation Clause (PVC) in the bid document through ATC for long term contracts. The additional payment, if
any, on account of PVC can be done offline till such time online functionality is developed on GeM."

falRaa e 2a/saas: @ler | Additional Required Data/Document(s) : Buyer

Introduction about the project /services being proposed for procurement using custom bid functionality : click here

. Instruction To Bidder :click here

. Pre Qualification Criteria ( PQC) etc if any required : click here
. Scope of Work :click here

- Payment Terms :click here

. Quantifiable Specification / Standards of The Service/ BOQ : click here
. Project Experience and Qualifying Criteria Requirement :click here
. GEM Availability Report ( GAR) : click here )
. Any other Documents As per Specific Requirement of Buyer -1 : click here
Undertaking of Competent Authority is mandatory to create Custom Bid for Services. Please download standard format documentiand upload : chigl‘sﬂ, .
. s s i e B & S5 1 2 0.2
A TETRT S
St Divl. Mochanica!l Eagineear
R N
f2ror Ye1d / Southera Railway
OratddhTSE / Palakkand

1.
2
3
4
5
6. Penalties :click here
7
8
9
)
1

-

fdftaa Zev/ewandy ; fdhai| Additional Data/Document(s) : Seller




. Certificate (Requested in ATC) & click here.

. Compliance Documents In Respect Of Sow Ete click here

. Compliance Documents In Respect Of Resource Qualification, Profiles & Past Experlence /expertise ilick here
. Compliance Document In Respect Of Approach & Methodology @ click here,

. Compliance Documents In Respect Of Project Experience Of Firms ¢ click here

. Compliance Document In Respect Of Registration And Certification Of Service Provider Entity :click here
. Any Other Documents As Per Bid (i) ¢ click here

. Any Other Documents As Per Bid (iii) : click here,

. Compliance Document In Respect Of Certification OF Resources . : click here

10. Any Other Documents As Per Bid (ii) ¢ click here

11. Compliance Documents In Respect Of Pqc And Ith ¢ click here

12. Compliance Documents In Respect Of Specification And Standard Of Services :click here

e
WA

O BN s

it fFazor | ePBG Detail

R ok o | Terms and Conditions

1. General Terms and Conditions-

1.1 This contract is governed by the General Terms and Conditions, conditions stipulated to this Product/Service as provided in the Marketplace.

1.2 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance with the General Terms and
Conditions (GTC) unless otherwise superseded by Goods / Services specific Special Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions
(ATO), as applicable

1.3 All GeM Sellers / Service Providers are mandated to ensure compliance with all the applicable laws / acts / rules including but not limited to all Labour Laws such as The
Minimum Wages Act, 1948, The Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976, The Payment of Gratuity Act, 1972 etc. Any
non-compliance will be treated as breach of contract and Buyer may take suitable actions as per GeM Contract.

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Generic
Bidder financial standing: The bidder should not be under liquidation, court receivership or similar proceedings, should not be bankrupt. Bidder to upload undertaking to this
effect with bid. i 3

2.2 Certificates: i
Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum if any.

e a7 fEn TARE BIEd 21 7 gmeR HY snawadar T4 81

Note: This is system generated file. No signature is required.

Signathe’No Verified

Digitally Signed.
Name: ACHANATH

SURESH
Date: OS-JaA:El)ZS 17:53:09

fayor NG 7 Southern Raitway
meigwnis / Palakkad

;.



CLEANING AND WASTE MANAGEMENT CONTRACT IN TRAINS

ANNEXURE-R14
3rfsier | Contract "I 9

r /(g SFTAY THHiw | Contract No: GEMC-511687
Vi b geM 775 o _ 701717661
g™ ’—k o Matketpiace Az ¢y argau k| Contract Generated Date : 19-May-2025

) AmritMahotsav - .
TR < Tamont + TR A¥efl/amg/drfidt €| Bid/RA/PBP No.: _GEM/2025/8/6130182
Hirs+ f@azor| Organisation Details wlier fGawur| Buyer Details

W[ Type:

HTerm | Ministry *

fRm| Department

WS & A | Organisation Name :
Frafey &3 Office Zone:

Central Government
Ministry of Rallways
Indlan Rallways
Southern Railway
Southern Railway

DEN HM PGT
0974-6763401-

ug | Designation :
W | Contact No. ¢

§itet angd |Email ID chandan.kumar1610@gov.in
Sheademe| GSTIN : 32AAAGMO0289C1ZS

Office of the Senior Divisional Materials Manager Palakkad
uar|Address : Division DRM Office Palakkad,

PALAKKAD, KERALA-678002, India

faxfa ©igfa faaror| Financial Approval Detail

spTdTE Wifeeeut faeRuT | Paying Authority Details

gt wenfd] IFD Concurrence No Role: BUYER
TR SIS &l g Fucickakricn|
i Py l DRM/PGT ! Railways
Designation of Administrative Approval: Payment Mode:
Rt argeitest a1 o | S BENPET wZ| Designation : DEN HM PGT
Designation of Financial Approval : ) 48 3 | Email ID : chandan.kumar1610@gov.in
ShTEemEeT | GSTIN 32AAAGMO0289C1ZS
Office of the Senior Divisional Materials Manager Palakkad
uar|Address: Division DRM Office Palakkad,
PALAKKAD, KERALA-678002, India
st faarur| Consignee Details
®8.|S.No Wfudt = & gar| Consignee Name & Address Qar fqaeor| Service Description

gudi| Contact : 0824-2566542-

£ amddt| Email ID : savad.p0347@gov.in
SHTTEITETT| GSTIN : 29AAAGMO0289C1ZF

gar| Address : OFFICE OF THE SENIOR SECTION
ENGINEER,CARRIAGE AND WAGON, Mangaluru
junction,Southern Railway, Mangaluru Padil
PO,Karnataka, 575007,

Dakshina Kannada, KARNATAKA-575007, India

Custom Bid for Services - Cleaning of En-route Pass through Trains under Clean Train Station Scheme at
Mangalore Junction Railway Station for a period of one year including GST 18 percentage

Aar ueTal faeRor| Service Provider Details

HqweramdeT | GSTIN:

THUGUHE Gufienior T | MSME Registration number :

S fE%ar amddl| GeM Seller ID : 182F200001245477
&t &1 9 | Company Name : THARU & SONS
. |uds 9| Contact No. : 09349133421
A oL | Email ID : antonytp134@yahoo.com
KARIPAYI ROAD,RAJAGIRI POST,SOUTH KALAMASSERY,
udr| Address :

Ernakulam, KERALA-683104, -
UDYAM-KL-02-0002605

37AACFT3488R1Z9 (B) , 32AACFT3488R1Z) (R), 1BAACFT3488R129 (B), 29AACFT3488R1Z6 (B), 24AACFT3488R1ZG (B),
01AACFT3488R1Z0 (B), 33AACFT3488R1ZH (B) , 27AACFT3488R1ZA (B) , 36AACFT3488R1ZB (B) , 09AACFT3488R128 (B),

20AACFT3488R1Z0 (B), 30AACFT3488R1ZN (B)

TR ZR1 gy gagaysad AT | MSME Status as

Verified
verified by buyer:
uHUEs gt Soft| MSE Social Category : General
qauEd fo Aoft| MSE Gender : Male

*[3g% 7T & Ul § GST/TAX g-digd U1 favar STQam | GST / Tax invoice to be raised in the name of - Consignee

dar faaruon| Service Details

P
1
J

a1 uRy & (dtam) [Service Start Date (latest by): 01-Jun-2025

Jar gmifd fafd] Service End Date :31-May-2026

Srft AmT| Category Name : Custom Bid for Services

fafdn = | Billing Cycle: monthly

The quantity of procurement *1* Lumpsum Cost

Regulatory/ Statutory Compliance of - ¢,
Service ‘

faaRor| Description indicates Project based or Lumpsum of Service in
based hiring. totality
Description /Nomendiature of Service Cleaning of En-route Pass through Trains under Clean Train Station Scheme
Proposed for procurement using custom at Mangalore Junction Rallway Station for a period of one year including GST ,___/»—’7"
bid functionality 18 percentage
11248592.82

FNFRR

£hvewa ‘ o

Compliance of Service ta SQW, STC, SLA etc-
7 i

Sr. Rivl. Mechan

{

Cai Enginge

3

faror Ve / Seutharn H'aiiw:-/

HTATBTE / Palakkad

}

]



e Ul () | Total Amount (Fermula) :
(1*Lumpsum Cost of Service In totality)

Qzala d f A @ | Total Value without Addons(INR) 11248592.82
& YA E | Total Addon Value(INR) 0
Qe uf@d @ & [Total Value Including Addons(INR) 11248592.82

3y &Y Af| Amount of Contract

W g i A Bfg grer s 1 | Total Contract Value Including All Duties and Taxes(INR) 11248502.82

e e Y A= Y| Price Break up offered : mrgst 3 ary aifw & 1y zwardst s | Price Break up offered Document link

QUTAY fFaR0T| SLA Details

Preface : Agreement representing a Service Level Agreement ("SLA” or “Agreement”) between the Buyer and Service Provider has been uploaded in bid section . The purpose of
the agreement uploaded is to facilitate implementation of Services intended by the Buyer . Each documents as uploaded by buyer should be read in totality to conclude the
requirement of Custom e Bid floated on portal .

The Agreement uploaded in bid section will generally contain the Scope of Work, (SOW) , stakeholder's obligations, Special Terms and Conditions (STC) related to service delivery
as formulated by the Buyer and Payment Terms etc of the service for mutual understanding of the stakeholders. The Agreement remains valid till completion of Scope of Services
or end of contractual duration (whichever is earlier) unless either superseded by a revised agreement mutually endorsed by the stakeholders or terminated by either of the parties
thereof.

Guiding Principle : The Services contracts placed shall be governed by following set of Terms and Conditions :

1. General Terms and Conditions for Goods and Services;
2. Buyer's Formulated Service Specific STC including the Service Level Agreement (SLA) for the service as uploaded with the bid in form of suitable matching document,

The above terms and conditions are in reverse order of precedence .Service specific STC supersede GTC, whenever there are any conflicting provisions. The above set of terms
and conditions along with scope of work and service level agreement as enumerated in the document shall be construed to be part of the Contract between Buyer and Service
Provider,

Intended Objectives And Goals of SLA : The objective of Agreement (SLA) as uploaded in bid section is to ensure that all the commitments and obligations are In place to ensure
consistent delivery of service to buyer by service provider. Generally The goals of an Agreement are to:

. Provide clear reference to service ownership, accountability, roles and/or responsibilities of both parties

. Present a clear, concise and measurable description of service offered to the buyer

. Establish Terms and Conditions for all the involved stakeholders, it also includes the actions to be taken in case of failure to comply with conditions specified '

. To ensure that all the parties understand the consequences in case of termination of services due to any of the stated reasons

. The agreement will act as a reference document that both the parties have understood the above- mennoned terms and conditions and have agreed to comply by the
same. The agreement can also be revised/ modified on mutual consent of the stakeholders

v oA WN =

Parties To The Agreement !
The main stakeholders associated with this agreement are:

1. Buyer: Buyer is responsible to provide clear instructions, approvals and timely paymehts for the services availed.
2. Service Provider: Service provider is responsible to provide all the required services in timely manner. Service provider may also include seller, any authorized agents,

assignees, successors and nominees as described in the agreement

The responsibilities and obligations of the stakeholders have been outlined in this document. The document also encompaéses service level /penalties in case of non-adherence to
the defined terms and conditions. It is assumed that all stakeholders would have read and understood the same before signing the SLA document.

ADVISORY WITH RESPECT TO SCOPE OF SERVICE

Scope of Work (SOW) is the most important & crucial component of any bidding process. It is for this that the whole bidding process is enterad upon to execute the scope of work
and deliver outcomes that the Government strives for. Scope of work directly affects the performance of contract therefore utmost care should be taken to aboid ambiguity with
respect to deliverable..

For example , in case of Complex / Intricate Consulting Services , Some key guiding principles for drafting scope of work may be as under :

“Detailed” specification of requirements is extremely critical - please ensure that even standard assumptions on scope of work are laid down and described .

e Make sure that specifications are endorsed by key stakeholders .,

¢ Identify mandatory and non-mandatory requirements in scope of work « It should clearly provide the outcomes expected from solution/service delivery .

e The scope of work should mention what the outcome is based upon - time or material?

e A check should be made that the final specification of requirements :(a) addresses the targeted outcomes and business objectives . (b)meets the agreed stakeholder
needs (c) covers whale-of-life of the contract deliverables .

e The objective, structure and expected set of contents of each knowledge item/deliverable should be laid down, in as much detail as possible, rendering the best level of
clarity to jt.

e The coverage of services needed in the form of activities like client visits, geographies to be studied, stakeholder meetings / interviews / workshops to be conducted, must
be detailed out to avoid delivery compromises ,

e Buyer must ensure that the service provider complies with the Rule 144(xi) of General Financial Rules (GFR), 2017 and the product supplied, if any, must also comply with
Make In India guidelines of DPIIT"

Important Note : Buyers authorities are advised to upload GAR repart positively and without fail at appropriate place to ensure process complinace . Buyer may indicate about
requirement Past Experience if so required by uploading the same at time of bid creation including approval of their competent authority . Service Providers's response may
be assessed atime of technical evaluation,

Price Variation Clause:
“It Is adyisable to Include Price Variation Clause In the long term contracts to take care of the increase/decrease in prices of varlous ingredients which majorly affect the overall

price ‘of the service, Buyers are therefore advised to include the Price Variation Clause (PVC) in the bid document through ATC for long term ¢ . The additional payment, If
any, on acepunt of PVC can be done offline till such time online functionality is developed on GeM." ) —_—
19\ 9iB% efifrR
wfdfiaa asmaars Fevewary: @ler | Additional Required Data/Document(s) : Buyer U T [n QY

Sr. Divl Mecha'ncalEngx'war

w9 V&7 Southatn Raiiway
HTeTah s 4 Pylakkad




1. Introduction about the project /services being proposed for procurement using custom bid funcuonality ¢ click here ?’
2. Instruction To Bidder i¢lick hete
3. Pre Qualification Criteria ( PQC) etcif any required & click here
4. Scope of Work : click here,
5. Payment Terms :click here
6. Penalties :click here
7. Quantifiable Specification / Standards of The Service/ BOQ : click here
8. Project Experience and Qualifying Criteria Requirement :click here
9. GEM Availability Report ( GAR) : click here
10. Any other Documents As per Specific Requirement of Buyer -1 : click here
11. Undertaking of Competent Authority is mandatory to create Custom Bid for Services. Please download standard format document and upload : click here

JfARAa /g : f[akhar| Additional Data/Document(s) : Seller

1. Compliance Documents In Respect Of Pqc And Itb : click here

2. Compliance Documents In Respect Of Sow Etc :click here,

3. Compliance Documents In Respect Of Resource Qualification , Profiles & Past Experience /expertise :click here
4. Certificate (Requested in ATC) : click here

S. Compliance Documents In Respect Of Specification And Standard Of Services :click here
6. Compliance Document In Respect Of Approach & Methadology : click here
7
8.
9.

. Compliance Documents In Respect Of Project Experience Of Firms : click here
Compliance Document In Respect Of Registration And Certification Of Service Provider Entity :click here
Compliance Document In Respect Of Certification Of Resources . : click here

e [y gaid wigd faawor| Price Bifurcation Excel File details: Rate Schedule

$diisht faron | ePBG Detail

FARHR 4% | Advisory Bank : State Bank of India

il ufd¥a (%) | ePBG Percentage(%): 5.00

el M At ) sitelt & T ol el & SR g £eitdiof wega &1 84 | The bidder shall furnish ePBG as applicable as per bid's terms and conditions

A 3k urd | Terms and Conditions

1. General Terms and Conditions-

1.1 This contract is governed by the General Terms and Conditions, conditions stipulated to this Product/Service as provided in the Marketplace.
1.2 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance with the General Terms and
Conditions (GTC) unless otherwise superseded by Goods / Services specific Special Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions

(ATC), as applicable 3
1.3 All GeM Sellers / Service Providers are mandated to ensure compliance with all the applicable laws / acts / rules including but not limited to all Labour Laws such as The .

Minimum Wages Act, 1948, The Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976, The Payment of Gratuity Act, 1972 etc. Any
non-compliance will be treated as breach of contract and Buyer may take suitable actions as per GeM Contract.

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Generic
Bidder financial standing: The bidder should not be under liquidation, court receivership or similar proceedings, should not be bankrupt. Bidder to upload undertaking ta this

effect with bid.

2.2 Certificates.
Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum if any.

2.3 Buyer Added Bid Specific ATC.
Buyer Added text based ATC clauses

Geographical Presence: The bidder should have an office at Kerala or Karnataka or tamilnadu states as per tender condition

site: ug fen S wiEd @) ﬂémﬁa{;mmaﬁfal
Signatu (re’No Verified
Digitally Signed, '

AL 251 0 AN
Name—CHAN

Note: This is system generated file. No signature is required.

Date: 19-qu: 025
15:48:30

QISIRRTS / Palakkad

. Wi XD ST

I techsnical Enyineer
XY / Southern Railway



ANNEXURE-R11

. |

3t | Contract 8

}rb— GeM //;;;:_:

',_r"‘ eM.»vhe\nl\cr Azadi,
Amrit Mdhot';;w

UROe s Damoarent » Y

SR hni | Contract No: GEMC-511687711473786
argaty fafaf] Contract Generated Date : 06-Jan-2025

aeftfarrRy/drid <@ | Bid/RA/PBP No.: GEM/2024/8/5395287

Wi f@aRor] Organisation Details
Xy | Type !

HNAU| Ministry

famT| Department :

WA & 4| Organisation Name
Fafera e | Office Zone:

Central Government
Ministry of Railways
Indlan Rallways
Southern Railway
Southern Rallway

@R fai’ur| Buyer Details

SRDME PGT
0491-2555342-

1% | Deslignation
dud == | Contact No. :

£t g€ | Email 1D srdme@pgt.railnet.gov.in
SEOHETT| GSTIN 32AAAGMO0289C1Z5
Office of the Senior Divisional Mechanical Engineer
Divisional Railway Manager Offi ivisi
| AbaFs y ge ice Palakkad Division

Palakkad,
PALAKKAD, KERALA-678002, India

faxfta wiesfa f@a=or| Financial Approval Detail

Syt wgRfd| IFD Concurrence : No
nTEfARR SR & A
. i . l . Sr DME/PGT
Designation of Administrative Approval:
faxira argete &1 uzam |

Designation of Financial Approval : SR DEM/PGT

sy wifeReRuT f@aRer| Paying Authority Details

Role: BUYER

il Railways

Payment Mode:

ug| Designation : SRDME PGT

A1 3| Email 1D : srdme@pgt.railnet.gov.in

SHYE@ITEGT ] GSTIN : 32AAAGM0289C1ZS
Office of the Senior Divisional Mechanical Engineer
Divisional Railway Manager Office Palakkad Division

gar|Address:

Palakkad,
PALAKKAD, KERALA-678002, India

W faaror| Consignee Details

#.4.|S.No QS A & war| Consignee Name & Address

ar fFaRor| Service Description

dud | Contact : 0491-2558833-66142

€¥a g€t | Email ID : binujose32@gov.in
ShoRemdeT| GSTIN : 29AAAGMO0289C1ZF
TdT|Address : OFFICE OF THE SENIOR SECTION
ENGINEER,CARRIAGE AND WAGON, Mangaluru
Central railway station, Southern Railway,
Mangaluru 575001, Karnataka, 575001,
Dakshina Kannada, KARNATAKA-575001, India

Custom Bid for Services - Cleaning of coaches during Turn Round Attention and watering of coaches at
Managlore Central or Ullal or Bundar and Platform Turn Round Attention and watering of Vande Bharath trains
at Kasaragod for a period of 2 years as ..

Jar ward1 f9aRur| Service Provider Details

A fedhar oSt | GeM Seller ID :
&at @1 AT | Company Name :

93BA180000340133

VIBGYOR INFO PRIVATE LIMITED

ggEUEE GO §@ir| MSME Registration number :

101, B BLOCK,ROHIT BHAWAN,4 SAPRU MARG,HAZRATGAN],
Lucknow, UTTAR PRADESH-226001, -
UDYAM-UP-50-0016462

@9 =R | Contact No. 06394049392
et am$dt | Email ID vibgyorinfo@yahoo.com
qd| Address :

ShgediondeT | GSTIN: 09AABCV6726G125 (R)
@R Z1a gy grggens fRAfE | MSME Status as Verified

verified by buyer :

gaeEs areia Soft| MSE Social Category : General
qrgad i Soft| MSE Gender Male

*Saes A1 & uar # GST/TAX gals U fevar simgem | GST / Tax invoice to be raised in the name of - Consignee

ar faervr | Service Details

dar urH f&iew (AdiAam) | Service Start Date (latest by): 17-Jan-2025

a1 gmfid faf] Service End Date : 16-Jan-2027

ot a7 | Category Name : Custom Bid for Services

fafedr =@ | Billing Cycle: monthly

fa2ror| Description

3 Lumpsum
The quantity of procurement Cost of
“1" indicates Project based or o
L Service in
Lumpsum based hiring. !
totality

Description /Nomenclature of
Service Proposed for pracurement
using custom bid functionality

Cleaning of coaches during Turn Round Attention and watering of coaches at Managlore Central

or Ullal or Bundar and Platform Turn Round Attention and watering of Vande Bharath tray t
Kasaragod for a period of 2 years as per the scope and schedule Dﬁ

of Service

Regulatory/ Statutory Compliance

~
YES

SiEwy <1“\9?\ By
gr. Dl\vl Mebnanw i

9(-—“’—./'

7342648578

h!'}ﬁ

T NI WS, SR R S T T S PPEY TPRaY)




Comphiance of Service to SOW, S1C,

SlA et
TR AT | Total Amount (Formula) ¢
(1*Lumpsum Cost of Service In totality)
Wzl & [ g 3@ | Total Value without Addons(INR) 73426425.78
g AT | Total Addon Value(INR) 1]
Wzl e 3 3= | Total Value Induding Addons(INR) 734264285.7%

argeivr it 1T Amount of Contract

W Yok AR & wfgy T 3wy 74 | Total Contract Value Including All Duties and Taxes(INR) 73426485.72

7 favror oY Qi Y| Price Break up offered : gt o am aifus f@y 1o geerds faks | Price Break up offered Document fink

QaUAY fGaRor| SLA Details

Preface : Agreement representing a Service Level Agreement (“SLA” or “Agreement”) between the Buyer and Service Provider has been uploaded in bid section , The purpose of
the agreement uploaded is to facilitate implementation of Services intended by the Buyer . Each documents as uploaded by buyer should be read in totality to conclude the
requirement of Custom e Bid floated on portal ,

The Agreement uploaded in bid section will generally contain the Scope of Work, (SOW) , stakeholder's obligations, Special Terms and Conditions (STC) related to service delivery
as formulated by the Buyer and Payment Terms etc of the service for mutual understanding of the stakeholders. The Agreement remains valid till completion of Scope of Services
or end of contractual duration (whichever is earlier) unless either superseded by a revised agreement mutually endorsed by the stakeholders or terminated by either of the parties
thereof.

Guiding Principle : The Services contracts placed shall be governed by following set of Terms and Conditions :

1. General Terms and Conditions for Goods and Services;
2. Buyer's Formulated Service Specific STC including the Service Level Agreement (SLA) for the service as uploaded with the bid in form of suitable matching document,

The above terms and conditions are in reverse order of precedence .Service specific STC supersede GTC, whenever there are any conflicting provisions. The above set of terms
and conditions along with scope of work and service level agreement as enumerated in the document shall be construed to be part of the Contract between Buyer and Service
Provider.

Intended Objectives And Goals of SLA : The objective of Agreement (SLA) as uploaded in bid section is to ensure that all the commitments and obligations are in place to ensure
consistent delivery of service to buyer by service provider. Generally The goals of an Agreement are to:

. Provide clear reference to service ownership, accountability, roles and/or responsibilities of both parties

. Present a clear, concise and measurable description of service offered to the buyer

. Establish Terms and Conditions for all the involved stakeholders, it also includes the actions to be taken in case of failure to comply with conditions specified

. To ensure that all the parties understand the consequences in case of termination of services due to any of the stated reasons

. The agreement will act as a reference document that both the parties have understood the above-mentioned terms and conditions and have agreed to comply by the
same. The agreement can also be revised/ modified on mutual consent of the stakeholders.

Vb W N =

Parties To The Agreement
The main stakeholders associated with this agreement are:

1. Buyer: Buyer is responsible to provide clear instructions, approvals and timely payments for the services availed.
2. Service Provider: Service provider is responsible to provide all the required services in timely manner. Service provider may also include seller; any authorized agents,
assignees, successors and nominees as described in the agreement

The responsibilities and obligations of the stakeholders have been outlined in this document. The document also encompasses service level /penalties in case of non-adherence to
the defined terms and conditions. It is assumed that all stakeholders would have read and understood the same before signing the SLA document.

ADVISORY WITH RESPECT TO SCOPE OF SERVICE

Scope of Work (SOW) is the most important & crucial component of any bidding process. It is for this that the whole bidding process is entered upon to execute the scope of work
and deliver outcomes that the Government strives for. Scope of work directly affects the performance of contract therefore utmost care should be taken to aboid ambiguity with
respect to deliverable .

For example , in case of Complex/ Intricate Consulting Services , Some key guiding principles for drafting scope of work may be as under :

“Detailed” specification of requirements is extremely critical - please ensure that even standard assumptions on scope of work are laid down and described .

Identify mandatory and non-mandatory requirements in scope of work - It should clearly provide the outcomes expected from solution/service delivery .
The scope of work should mention what the outcome is based upon - time or material?

e A check should be made that the final specification of requirements :(a) addresses the targeted outcomes and business objectives . {b)meets the agreed stakeholder
needs (c) covers whole-of-life of the contract deliverables .

e The objective, structure and expected set of contents of each knowledge item/deliverable should be laid down, in as much detail as possible, rendering the best level of

-
e Make sure that specifications are endorsed by key stakeholders .
L
L]

clarity toit.
e The coverage of services needed in the form of activities like client visits, geographies to be studied, stakeholder meetings / interviews / workshops to be conducted, must

be detailed out to avoid delivery compromises .
e Buyer must ensure that the service provider complies with the Rule 144(xi) of General Financial Rules (GFR), 2017 and the product supplied, if any, must also comply with

Make In India guidelines of DPIIT" .

Important Note : Buyers authorities are advised to upload GAR report positively and without fail at appropriate place to ensure process complinace . Buyer may indicate about
requirement Past Experience if so required by uploading the same at time of bid creation including approval of their competent authority . Service Providers's response may
be assessed atime of technical evaluation,

Price Variation Clause;
“It is advisable to include Price Variation Clause In the long term contracts to take care of the increase/decrease In prices of various Ingrddients which majorly affect the overall
price of the service, Buyers are therefore advised to include the Price Varlation Clause (PVC) in the bid document through ATC for long terry contr. he addisio W} if
any, on account of PVC can he done offline till such time online functionality is developed on GeM." . ] i l | '{

Se. Divl. Mechamca! Engincer
fAyor YeTd / Southcri Railway ¢
qrelaehls / Palakkad




s ESrorT e s farvr| Price Bifurcation Excel Flle details: Rate Schedule

1. o wgrm | Dxtended Upto § 2024-10-09 09.00:00

AT s Aa/eEme @dAR | Additional Required Data/Document(s) : Buyer

1. Introduction about the project /services being proposed for procurement using custom bid functionality : click here
2. Instruction To Bidder :click here

3. Pre Qualification Criteria ( PQC) etc if any required : click here

4. Scope of Work :glick here

5. Payment Yerms dclick here

6. Penalties iclick here

7. Quantifiable Specification / Standards of The Service/ BOQ : click here

8. Project Dxperience and Qualifying Criteria Requirement :click here

9. GEM Availability Report ( GAR) : click here.
10. Undertaking of Competent Authority is mandatory to create Custom Bid for Services. Please download standard format document and upload : click here
11. Any other Documents As per Specific Requirement of Buyer -1 : click here

HIRAT v : f@¥ar| Additional Data/Document(s) : Seller

1. Certificate (Requested in ATC) : click here
2. Compliance Documents In Respect Of Pqc And Itb : click here
3. Compliance Documents In Respect Of Resource Qualification, Profiles & Past Experience /expertise ‘click here
4. Compliance Documents In Respect Of Sow Etc click here
S. Compliance Documents In Respect Of Specification And Standard Of Services :click here
6. Compliance Document In Respect Of Registration And Certification Of Service Provider Entity :click here
7. Compliance Document In Respect Of Approach & Methodology : click here
8. Compliance Documents In Respect Of Project Experience Of Firms : click here
9. Compliance Document In Respect Of Certification Of Resources . : click here
10. Any Other Documents As Per Bid (i) : click here
11. Any Other Documents As Per Bid (i) : click here
12. Any Other Documents As Per Bid (iii} : click here

Edihisfi faemor | ePBG Detail

g & | Advisory Bank : State Bank of India

SRSH ufara (%) | ePBG Percentage(%): 5.00

e T At @t el 3 FRmT 3R 2ral & SRER oy $<sht uegd =1 @ | The bidder shall furnish ePBG as applicable as per bid's terms and conditions

7 3ik ad| Terms and Conditions

1. General Terms and Conditions-
1.1 This contract is governed by the General Terms and Conditions, conditions stipulated to this Product/Service as provided in the Marketplace.
1.2 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance with the General Terms and

Conditions (GTC) unless otherwise superseded by Goods / Services specific Special Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions

(ATQ), as applicable
13 All GeM sellers / Service Providers are mandated to ensure compliance with all the applicable laws / acts / rules including but not limited to all Labour Laws such as The

Minimum Wages Act, 1948, The Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976, The Payment of Gratuity Act, 1972 etc. Any
non-compliance will be treated as breach of contract and Buyer may take suitable actions as per GeM Contract.

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Generic
Bidder financial standing: The bidder should not be under liquidation, court receivership or similar proceedings, should not be bankrupt. Bidder to uplead undertaking to this

effect with bid.

22 Certificates:
Bidder's offer is liable to be rejected if they don‘t upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum if any.

Hie: yg fawew SARs Bisd 81 Y geaier § smavaaar agl g1

Note: This is system generated file. No signature is required.
§ = T e : = ) Digita]ly S:gned.
Name-ACHA TH

SURELOH Y
Date: 06-Jan-2025 18:12:39

TR S frR

ivl. Mechanical Engineer

<f8vor X7/ Southern Railway
UTATETSE / Palakkad
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JIsitr| Contract ANNEXURE-R12
S #Mich | Contract No: GEMC-511687746179129
s fafd| Contract Generated Date : 06-Jan-2025
atefl/SRg/dId I | Bid/RA/PBP No.:_GEM/2024/8/5546216

WA f@aRoT| Organisation Details
T Type

KA | Ministry ;

fam| Department :

|NEA o1 ApY| Organisation Name :

aTaiera 85| Office Zone:

w@ler fGarvr| Buyer Details

Central Government uz | Designation : SRDME PGT

Ministry of Railways wudi @ | Contact No, ¢ 0491-2555342-

Indian Railways it oY | Email 1D : srdme@pgt.railnet.gov.in

Southern Railway SgEdHTETA [ GSTIN 32AAAGMO0289C12S

Southern Railway Office of the Senior Divisional Mechanical Engineer
Divisional Railway Manager Office Palakkad Division

udi|Address :

Palakkad,

PALAKKAD, KERALA-678002, India

faxfia Wigfa farun| Financial Approval Detail I ofeRnRReT f@aRUT| Paying Authority Details
mguwd) wgAfa) IFD Concurrence : No Role: BUYER
= e | ADRM-I/P g it ad | Railways
Designation of Administrative Approval: HiFaT Payment Mode: y
v srgea 1 aem | SR DFM/PGT u< | Designation : SRDME PGT
Designation of Financial Approval : ot omdd | Email ID : srdme@pgt.railnet.gov.in
@A | GSTIN 32AAAGM0289C1ZS
Office of the Senior Divisional Mechanical Engineer
Divisional Railway Manager Office Palakkad Division
qdr|Address:
Palakkad,
PALAKKAD, KERALA-678002, India
St fgazor] Consignee Details
3.34.|S.No fsef w7 & gar| Consignee Name & Address e fFRoT| Service Description

o | Contact : 0491-2558833-66142

Mangaluru 575001, Karnataka, 575001,

e o€l | Email ID : binu.jose32@gowv.in
SHgEAATET | GSTIN : 29AAAGM0289C1ZF

Tdr| Address : OFFICE OF THE SENIOR SECTION
ENGINEER,CARRIAGE AND WAGON, Mangaluru
Central railway station, Southern Railway,

Dakshina Kannada, KARNATAKA-575001, India YEARS AS PER SCHEDULE III INCLUDING GST 18 PERCENTAGE

Custom Bid for Services - MECHANIZED CLEANING AND WATERING OF COACHES AT MANGALORE DEPOT FOR A
PERIOD OF 2 YEARS AS PER SCHEDULE 1 INCLUDING GST 18 PERCENTAGE WITH AN AVERAGE 122 COACHES PER
DAY

Custom Bid for Services - CLEANING OF PIT LINE AND PREMISES OF MANGALORE DEPOT FOR A PERIOD OF 2
YEARS AS PER SCHEDULE IT INCLUDING GST 18 PERCENTAGE APPROXIMATE 86757840 SQ FT AREA

Custom Bid for Services - BUFFING OF STAINLESS STEEL ITEMS AT MANGALORE DEPOT FOR A PERIOD OF 2

Qa1 werar [@awer| Service Provider Details
S faghar amE<t| GeM Seller ID

ot @1 97| Company Name :

@ud Fe=| Contact No. :

et A< |Email ID :

qar| Address :

grTaTnd dofieRo] @& MSME Registration number :

2160180000360417

JAGDEV INFRASTRUCTURES PRIVATE LIMITED

09886796672

gurujagdev2@gmail.com

2ND BLOCK 1 5T FLOOR SHOP NO 129 AND 130,LAXMI BALAKRISHNA SQUARE,STATION ROAD,STATION ROAD HUBLI,
Dharward, KARNATAKA-580020, -

UDYAM-KR-13-0007324

fogdlondeT| GSTIN: 29AADCJ9248B1ZG (R)
@R g1 iy gagannd fAFF | MSME Status as Verified

verified by buyer :

gruas @mfsia Sivft| MSE Social Category : General
gt fehn Soft | MSE Gender : OTHERS

*fSgd A & gl & GST/TAX garsy Uer ferar sgam | GST / Tax invoice to be raised in the name of - Consignee

a1 faazur| Service Details

a1 wRY i (FdFam) | Service Start Date (latest by): 15-Jan-2025 Qar guifa fdG] Service End Date : 14-Jan-2027

soft A | Category Name : Custom Bid for Services

fafeit 7| Billing Cycle: monthly

. wan Lumpsum
The quantity of procurement *1 Costof
f@ror| Description indicates Project based or Service in
Lumpsum based hiring. R
totality
P o
Description /Nomendlature of Service MECHANIZED CLEANING AND WATERING OF COACHES AT MANGALORE DEPQT Fi = *“"'7/
Proposed for procurement using PERIOD OF 2 YEARS AS PER SCHEDULE I INCLUDING GST 18 PERCE 3 il
bid functionali : HE . § . ~ .
custom bid fu ity AVERAGE 122 COACHES PER DAY s b H\ ] ;_{5. ._,_‘_?!rlhr.\,
Regulatory/ Statutory Compliance of |, ORI L ki “3' 2 { 47228355
Service Sr. Divl. Mecjanicai Enguoeer

TIRyoT ¥ / Southern Railwly
qrefdaTs / Palakkad



g ;/ g
Compliance of Service to SOW, S1C, SLA {

YES
etc
g AT () | Total Amount (Formula) ¢
(1*Lumpsum Cost of Service In totality)
Qe & 31 e 360 | Total Value without Addons(INR) 47228355
F Qa1 | Total Addon Vatue(INR) 0
Qeaifa wfgd e e | Total Value Including Addons(INR) 47228355

SYof} 5T | Category Name : Custom Bid for Services

{313 9% | Billing Cycle: monthly

The quantity of procurement *1* | Lurnpsum Cost
faRor| Description indicates Project based or of Service in
Lumpsum based hiring. totality

Description /Nomenclature of Service CLEANING OF PIT LINE AND PREMISES OF MANGALORE DEPOT FOR A PERIOD OF
Proposed far procurement using custom |2 YEARS AS PER SCHEDULE Il INCLUDING GST 18 PERCENTAGE APPROXIMATE

bid functionality 86757840 SQ FT AREA
Regulatory/ Statutory Compliance of 1 29256210
. YES

Service
Compliance of Service to SOW, STC, SLA vES
etc

Fa AfT () | Total Amount (Formula) :

(1*Lumpsum Cost of Service In totality)
RS3ii & 91 1 33T | Total Value without Addons(INR) 29256210
&GS P4 | Total Addon Value(INR) 0
¥3iiT FfET T 7= | Total Value Including Addons(INR) 29256210

$Yoft 7| Category Name : Custom Bid for Services
fafer =] Billing Cycle: monthly
The quantity of procurement "1* Lumpsum Cost
faaruT| Description ) ; indicates Project based or Lumpsum of Service in
based hiring. totality

Description /Nomenclature of Service BUFFING OF STAINLESS STEEL ITEMS AT MANGALORE DEPOT FOR A
Proposed for procurement using custom bid | PERIOD OF 2 YEARS AS PER SCHEDULE IIT INCLUDING GST 18
functionality PERCENTAGE / 1 5270400
Regulatory/ Statutory Compliance of Service | YES
Compliance of Service to SOW, STC, SLA etc YES

T TRT () | Total Amount (Formula) :

(1*Lumpsum Cost of Service in totality)
Qg7 & 941 o1 74 | Total Value without Addons(INR) 5270400
Tl ge3HiT 44 | Total Addon Value(INR) . 0
o afga o 951 | Total Value Including Addons(INR) 5270400

argey i aifaf] Amount of Contract
@it e oIk &4 afga gt 3179y 3¢9 | Total Contract Value Including All Duties and Taxes(INR) 81754965

T fadrer Y Qe T | Price Break up offered : yrsst e s sifus {3 e Gxamst e Price Break up offered Document link
ey fZuTeT Yaid thige faerur | Price Bifurcation Excel File details: RATE SCHEDULE

TARFR 4% | Advisory Bank : State Bank of India

Sdih uf@ra (%) | ePBG Percentage(%): 5.00

AR amA A ) aeht 3 Rl o vl & sigar e fisht nga @1 @ | The bidder shall furnish ePBG as applicable as per bid's terms and conditions

St. Divi. Mechanical Enginger

oy Y1d / Southern Railway
yrerahrs / Palakkad




QRIGeTY [adRur| SLA Details é —

Preface @ Agreement representing a Service Level Agreement (“SLA” or “Agreement”) between the Buyer and Service Provider has been uploaded in bid section . The purpose of
the agreement uploaded s to facilitate implementation of Services Intended by the Buyer , Each documents as uploaded by buyer should be read in totality to conclude the
requirement of Custom e Bid floated on portal ,

The Agreement uploaded in bid section will generally contaln the Scope of Work, (SOW) , stakeholder's obligations, Special Terms and Conditions (STC) related to service delivery
as formulated by the Buyer and Payment Terms etc of the service for mutual nderstanding of the stakeholders. The Agreement remains valid till completion of Scope of Services
or end of contractual duration (whichever is earlier) unless either superseded by a revised agreement mutually endorsed by the stakeholders or terminated by either of the parties
thereof.

Guiding Principle : The Services contracts placed shall be governed by following set of Terms and Conditions

1. General Terms and Conditions for Goods and Services;
2. Buyer's Formulated Service Specific STC Including the Service Level Agreement (SLA) for the service as uploaded with the bid in form of suitable matching document,

The above terms and conditions are In reverse order of precedence .Service specific STC supersede GTC, whenever there are any conflicting provisions. The above set of terms
and conditions along with scope of work and service level agreement as enumerated in the document shall be construed to be part of the Contract between Buyer and Service
Provider.

Intended Objectives And Goals of SLA : The objective of Agreement (SLA) as uploaded in bid section is to ensure that all the commitments and obligations are in place to ensure
consistent delivery of service to buyer by service provider. Generally The goals of an Agreement are to:

. Provide clear reference to service ownership, accountability, roles and/or responsibilities of both parties

. Present a clear, concise and measurable description of service offered to the buyer

. Establish Terms and Conditions for all the involved stakeholders, it also includes the actions to be taken in case of failure to comply with conditions specified

. To ensure that all the parties understand the consequences in case of termination of services due to any of the stated reasons

. The agreement will act as a reference document that both the parties have understood the above-mentioned terms and conditions and have agreed to comply by the
same. The agreement can also be revised/ modified on mutual consent of the stakeholders.

ViAW N =

Parties To The Agreement
The main stakeholders associated with this agreement are:

1. Buyer: Buyer is responsible to provide clear instructions, approvals and timely payments for the services availed.
2. Service Provider: Service provider is responsible to provide all the required services in timely manner. Service provider may also include seller, any authorized agents,
assignees, successors and nominees as described in the agreement

The responsibilities and obligations of the stakeholders have been outlined in this document. The document also encompasses service level /penalties in case of non-adherence to
the defined terms and conditions. It is assumed that all stakeholders would have read and understood the same before signing the SLA document.

ADVISORY WITH RESPECT TO SCOPE OF SERVICE

Scope of Work (SOW) is the most important & crucial component of any bidding process. It is for this that the whole bidding process is entered upon to execute the scope of work
and deliver outcomes that the Government strives for. Scope of work directly affects the performance of contract therefore utmost care should be taken to aboid ambiguity with
respect to deliverable .

For example, in case of Complex / Intricate Consulting Services, Some key guiding principles for drafting scope of work may be as under:

e “Detailed” specification of requirements is extremely critical - please ensure that even standard assumptions on scope of work are laid down and described .

® Make sure that specifications are endorsed by key stakeholders .

e Identify mandatory and non-mandatory requirements in scope of work - It should clearly provide the outcomes expected from solution/service delivery .

e The scope of work should mention what the outcome is based upon - time or material?

e A check should be made that the final specification of requirements :(a) addresses the targeted outcomes and business objectives . (b)meets the agreed stakeholder
needs (c) covers whole-of-life of the contract deliverables .

e The objective, structure and expected set of contents of each knowledge item/deliverable should be laid down, in as much detail as possible, rendering the best level of
clarity to it.

e The coverage of services needed in the form of activities like client visits, geographies to be studied, stakeholder meetings / interviews / workshops to be conducted, must
be detailed out to avoid delivery compromises .

e Buyer must ensure that the service provider complies with the Rule 144(xi) of General Financial Rules (GFR), 2017 and the product supplied, if any, must also comply with
Make In India guidelines of DPIIT"

Important Note : Buyers authorities are advised to upload GAR report positively and without fail at appropriate place to ensure process complinace . Buyer may indicate about
requirement Past Experience if so required by uploading the same at time of bid creation including approval of thelr competent authority . Service Providers's response may
be assessed atime of technical evaluation.

Price Variation Clause:

"It is advisable to include Price Variation Clause in the long term contracts to take care of the increase/decrease in prices of various ingredients which majorly affect the overall
price of the service. Buyers are therefore advised to include the Price Variation Clause (PVC) in the bid document through ATC for long term contracts. The additional payment, if
any, on account of PVC can be done offline till such time online functionality is developed on GeM."

fdltaq snaw /ety @deR| Additional Required Data/Document(s) : Buyer

. Introduction about the project /services being proposed for procurement using custom bid functionality : click here
. Instruction To Bidder : click here

. Pre Qualification Criteria ( PQC ) etc if any required : click here

. Scope of Work :click here

. Payment Terms :click here

. Penalties :click here X

Quantifiable Specification / Standqras of The Service/ BOQ : click here . A i
. Project Experience and Qualifying Criteria Requirement :click here $e. b . Meﬂhmiicni Laguee

. GEM Availability Report ( GAR) : click here J ‘\’HU] Elol;)/ Southern R;i,\"d)

. Any other Documents As per Specific Requirement of Buyer -1 : click here, WF: / Pala kk
. Undertaking of Competent Authority is mandatory to create Custom Bid for Services. Please download standard format document and upload: d & did dd

—AQQM‘\IQMANNA

- -

sifafeaa Ber/eands : fadar| Additional Data/Document(s) : Seller




1, Certificate (Requested in ATC) @ lick here

2. Compliance Documents In Respect Of Sow Ete iclick here

3. Compliance Documents In Respect Of Resource Qualification, Profiles & Past Experience fexpertise ‘click here,
4. Compliance Document In Respect Of Approach & Methodology : click here

5. Compliance Documents In Respect Of Project Experience Of Firms ¢ click here,

6. Compliance Document In Respect Of Registration And Certification Of Service Provider Entity :click here
7. Any Other Documents As Per Bid (i) « glick here

8. Any Other Documents As Per Bid (iii) : click here

Compliance Document In Respect Of Certification Of Resources . : click here

10. Any Other Documents As Per Bid (ii) : click here

11. Compliance Documents In Respect Of Pqc And Itb : click here

12. Compliance Documents In Respect Of Specification And Standard Of Services ‘click here

@

s faawor | ePBG Detail

3 afR ad | Terms and Conditions )

1. General Terms and Conditions-

1.1 This contract is governed by the General Terms and Conditions, conditions stipulated to this Product/Service as provided in the Marketplace.

1.2 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance with the General Terms and
Conditions (GTC) unless otherwise superseded by Goods / Services specific Special Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions

(ATQ), as applicable
1.3 All GeM Sellers 7 Service Providers are mandated to ensure compliance with all the applicable laws / acts / rules including but not limited to all Labour Laws such as The
Minimum Wages Act, 1948, The Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976, The Payment of Gratuity Act, 1972 etc. Any

non-compliance will be treated as breach of contract and Buyer may take suitable actions as per GeM Contract.
2. Buyer Added Bid Specific Terms and Conditions-

2.1 Generic
Bidder financial standing: The bidder should not be under liquidation, court receivership or similar proceedings, should not be bankrupt. Bidder to upload undertaking to this

effect with bid.

2.2 Certificates: 4 :
Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum if any.

e ag (e SHRE TIEd &1 S R & Hazasdl gl 81 N

Note: This is system generated file. No signature is required.

Signatu{pe’No Verified
Digitally Signed.
Name: ACHANATH

SURESH
Date: OG-Jar‘[g)ZS 17:53:09

ERUAR I Rilsal i Tirace

61, Divl) Manhazicat Engineer

WIITT VS / Southern Raitway
G/ Palakkad

e
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CLEANING AND WASTE MANAGEMENT CONTRACT IN TRAINS
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SrfeiY | Contract

50

s iR | Contract No: GEMC-511687701717661
srpy T Contract Generated Date : 19-May-2025
aell/amg/dYaidy 3@ | Bid/RA/PBP No.: GEM/2025/ 0182

WA [AT| Organisation Details
w&Ea|Type

TS | Ministry

f@ym| Department

WA @ Ant | Organisation Name &

wrafea 49 Office Zone!

@R fRRor| Buyer Details

Central Government uz | Designation :

Ministry of Rallways ud; == | Contact No. :
Indian Railways et 3| Emall 1D :
Southern Rallway Shuadamdy | GSTIN
Southern Railway

ganr|Address :

DEN HM PGT

0974-6763401-

chandan.kumar1610@gov.in

32AAAGMO0289C1ZS

Office of the Senior Divisional Materials Manager Palakkad
Division DRM Office Palakkad,

PALAKKAD, KERALA-678002, India

réuEl @enfd| IFD Concurrence :
(A e T g |

Designation of Administrative Approval:
faxitg orgRte 1 e |

Designation of Financial Approval :

faxitg @& faaur| Financial Approval Detail

No Role:

APTATA T 0HT |
Payment Mode:

g% | Designation :
$i7 oA | Email ID :
SAYGATEY| GSTIN

DRM/PGT

Sr DFM/PGT

udr|Address:

o7rd mifereAvoT faaRer| Paying Authority Details

BUYER
Railways

DEN HM PGT

chandan.kumar1610@gov.in

32AAAGMO0289C1ZS

Office of the Senior Divisional Materials Manager Palakkad
Division DRM Office Palakkad,

PALAKKAD, KERALA-678002, India

wfgdt faaror| Consignee Details

%.4.|S.No

qfefy T & uat| Consignee Name & Address

Qar fFawon| Service Description

Tud | Contact : 0824-2566542-

PO,Karnataka, 575007,

£3a amé<Y| Email ID ! savad.p0347@gov.in
SATEEITEGT | GSTIN : 20AAAGMO289C1ZF

uar| Address : OFFICE OF THE SENIOR SECTION
ENGINEER,CARRIAGE AND WAGON, Mangaluru
junction,Southern Railway, Mangaluru Padil

Dakshina Kannada, KARNATAKA-575007, India

Mangalore Junction Railway Station for a period of on

Custom Bid for Services - Cleaning of En-route Pass through Trains under Clean Train Station Scheme at

e year including GST 18 percentage

a1 werar faaror | Service Provider Details

g fahar ardEl| GeM Seller ID :
@ @t || Company Name
[y TR | Contact No. :

<aet amdE | Email ID :

gar| Address :

qrgaeHd tefleror €@i| MSME Registration number :

182F200001245477

THARU & SONS

09349133421

antonytp134@yahoo.com

KARIPAYI ROAD,RAJAGIRI POST,SOUTH KALAMASSERY,
Ernakulam, KERALA-683104, -,

UDYAM-KL-02-0002605

Sroademée| GSTIN:

37AACFT3488R1Z9 (B), 32AACFT3488R1ZJ (R), 18AACFT3488R1Z9 (B), 29AACFT3488R1Z6 (B), 24AACFT3488R1ZG (B),
01AACFT3488R1Z0 (B), 33AACFT3488R1ZH (B), 27AACFT3488R1ZA (B), 36AACFT3488R1ZB (B), 09AACFT3488R1Z8 (B),
20AACFT3488R1Z0 (B), 30AACFT3488R1ZN (B)

TR ZRT FeaTod GIeaTs [T | MSME Status as

Verified
verified by buyer:
wHees arvfeta Sivft | MSE Social Category General
wrgas ot Soft | MSE Gender Male

P T & g § GST/TAX Zaieq 4sr fevar Sgem| GST / Tax invoice to be raised in the name of - Consignee

Qar faror| Service Details

ar ur f&ies (Adaw) | Service Start Date (latest by): 01-Jun-2025

Jar g fafd] Service End Date :31-May-2026

Suft 7| Category Name : Custom Bid for Services

fafeor 91 Billing Cycle; monthly

fdazor| Description

The quantity of procurement *1* Lumpsum Cost
indicates Project based or Lumpsum of Service in
based hiring. totality

Description /Nomenclature of Service
Proposed for procurement using custom

bid functionality 18 percentage

Cleaning of En-route Pass through Trains under Clean Traln Station Scheme
at Mangalore junction Railway Station for a period of one year Including GST

=

Regulatory/ Statutary Compliance of

g YE
Service s

A

Compliance of Service to SOW, STC, SLA etc |YES

11248592.82
iR

(x5
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el (4d) | Total Amount (Formila) :
(1*Lumpsum Cost of Service In totality)

Qzata & 10 a1 | Total Value without Addons(INR) 11248592.82
g E | Total Addon Value(INR) 0
Yzl afed g e | Total Value Including Addons(INR) 1124259282

argay Y afef| Amount of Contract

B e R a1 fE e digein I | Total Contract Vatue Including All Duties and Taxes(INR) 11248592.82

T fsty & Qereser 1| Price Break up offered : yrgst s aiw sifur [y 1y gendst fGs | Price Break up offered Document link
QUUAY fGaRor| SLA Details

Preface : Agreement representing a Service Level Agreement ("SLA” or “Agreement”) between the Buyer and Service Provider has been uploaded in bid section . The purpose of
the agreement uploaded is to facilitate implementation of Services intended by the Buyer . Each documents as uploaded by buyer should be read in totality to conclude the
requirement of Custom e Bid floated on portal

The Agreement uploaded in bid section will generally contain the Scope of Work, (SOW) , stakeholder's obligations, Special Terms and Conditions (STC) related to service delivery
as formulated by the Buyer and Payment Terms etc of the service for mutual understanding of the stakeholders. The Agreement remains valid till completion of Scope of Services
or end of contractual duration (whichever is earlier) unless either superseded by a revised agreement mutually endorsed by the stakeholders or terminated by either of the parties
thereof.

Guiding Principle : The Services contracts placed shall be governed by following set of Terms and Conditions :

1. General Terms and Conditions for Goods and Services;
2. Buyer's Formulated Service Specific STC including the Service Level Agreement (SLA) for the service as uploaded with the bid in form of suitable matching document,

The above terms and conditions are in reverse order of precedence .Service specific STC supersede GTC, whenever there are any conflicting provisions. The abave set of terms
and conditions along with scope of work and service level agreement as enumerated in the document shall be construed to be part of the Contract between Buyer and Service
Provider.

Intended Objectives And Goals of SLA : The objective of Agreement (SLA) as uploaded in bid section is to ensure that all the commitments and obligations are in place to ensure
consistent delivery of service to buyer by service provider. Generally The goals of an Agreement are to:

1. Provide clear reference to service ownership, accountability, roles and/or responsibilities of both parties

2. Present a clear, concise and measurable description of service offered to the buyer

3. Establish Terms and Conditions for all the involved stakeholders, it also includes the actions to be taken in case of failure to comply with conditions specified

4. To ensure that all the parties understand the consequences in case of termination of services due to any of the stated reasons

5. The agreement will act as a reference document that both the parties have understood the above-mentioned terms and conditions and have agreed to comply by the

same. The agreement can also be revised/ modified on mutual consent of the stakeholders.
Parties To The Agreement
The main stakeholders associated with this agreement are:

1. Buyer: Buyer is responsible to provide clear instructions, approvals and timely payments for the services availed.
2. Service Provider: Service provider is responsible to provide all the required services in timely manner. Service provider may also include seller; any authorized agents,

assignees, successors and nominees as described in the agreement

The responsibilities and obligations of the stakeholders have been outlined in this document. The document also encompasses service level /penalties in case of non-adherence to
the defined terms and conditions. It is assumed that all stakeholders would have read and understood the same before signing the SLA document.

ADVISORY WITH RESPECT TO SCOPE OF SERVICE

Scope of Work (SOW) is the most important & crucial component of any bidding process. It is for this that the whole bidding process is entered upon to execute the scope of work
and deliver outcomes that the Government strives for. Scope of work directly affects the performance of contract therefore utmost care should be taken to aboid ambiguity with

respect to deliverable.

For example, in case of Complex / Intricate Consulting Services , Some key guiding principles for drafting scope of work may be as under:

e “Detailed” specification of requirements is extremely critical - please ensure that even standard assumptions on scope of work are laid down and described .
Make sure that specifications are endorsed by key stakeholders .

Identify mandatory and non-mandatory requirements in scope of work - It should clearly provide the outcomes expected from solution/service delivery .

The scope of work should mention what the outcome is based upon - time or material?
A check should be made that the final specification of requirements :(a) addresses the targeted outcomes and business objectives . (b)meets the agreed stakeholder

needs (c) covers whole-of-life of the contract deliverables
The objective, structure and expected set of contents of each knowledge item/deliverable should be laid down, in as much detail as possible, rendering the best level of

clarity to it.
e The coverage of services needed in the form of activities like client visits, geographies to be studied, stakeholder meetings / interviews / workshops to be conducted, must

be detailed out to avoid delivery compromises .
¢ Buyer must ensure that the service provider complies with the Rule 144(xi) of General Financial Rules (GFR), 2017 and the product supplied, if any, must also comply with

Make In India guidelines of DPIIT"

Important Note : Buyers authorities are advised to upload GAR report positively and without fall at appropriate place to ensure process complinace . Buyer may indicate about
requirement Past Experience if so required by uploading the same at time of bid creation including approval of their competent authority . Service Providers's response may
be assessed atime of technical evaluation.

Price Variation Clause:

"It is advisable to include Price Variation Clause in the long term contracts to take care of the increase/decrease in prices of varlous ingredients whieh majorly affect the overall

any, on account of PYC can be done offline till such time online functionality Is developed on GeM." ‘/—/
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1. Introduction about the project /services being proposed for procurement using custom bid functionality ¢ ¢lick here gg
2. Instruction To Bidder : click here

3. Pre Qualification Criteria ( PQC) etc if any required : click here

4. Scope of Work :¢lick here
5. Payment Terms iglick here
6. Penalties tclick here
7

. Quantifiable Specification / Standards of The Service/ BOQ : click here
8. Project Experience and Qualifying Criteria Requirement :click here
9. GEM Availability Report ( GAR) : click here

10. Any other Documents As per Specific Requirement of Buyer-1: click here
11. Undertaking of Competent Authority is mandatory to create Custom Bid for Services. Please download standard format document and upload :  click here

333 a/awdH ; f@¥ar| Additional Data/Document(s) : Seller

1. Compliance Documents In Respect Of Pqc And Ith : click here

2. Compliance Documents In Respect Of Sow Etc :click here

3. Compliance Documents In Respect Of Resource Qualification , Profiles & Past Experience /expertise :click here.
4, Certificate (Requested in ATC) : click here,

S. Compliance Documents In Respect Of Specification And Standard Of Services :click here

6. Compliance Document In Respect Of Approach & Methodology : click here

7. Compliance Documents In Respect Of Project Experience Of Firms : click here

8. Compliance Docurment In Respect Of Registration And Certification Of Service Provider Entity :click here

9. Compliance Document In Respect Of Certification Of Resources . : click here

T {3 gaia wigd fa@@ror | Price Bifurcation Excel File details: Rate Schedule

didisft faezor | ePBG Detail

HATEHR &F | Advisory Bank : State Bank of India

$diish ufaxa (%) | ePBG Percentage(%): 5.00

Aht T At Y ateht & Rt sl wral & argar wmy §dtAit sega @ g | The bidder shall furnish ePBG as applicable as per bid's terms and conditions

7w oiik ad | Terms and Conditions

1. General Terms and Conditions-

1.1 This contract is governed by the General Terms and Conditions, conditions stipulated to this Product/Service as provided in the Marketplace.

1.2 This Contract between the Seller and the Buyer, is for the supply of the Goods and/ or Services, detailed in the schedule above, in accordance with the General Terms and
Conditions (GTC) unless otherwise superseded by Goods / Services specific Special Terms and Conditions (STC) and/ or BID/Reverse Auction Additional Terms and Conditions

(ATQ), as applicable b .

1.3 All GeM Sellers / Service Providers are mandated to ensure compliance with all the applicable laws / acts / rules including but not limited to all Labour Laws such as The
Minimum Wages Act, 1948, The Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976, The Payment of Gratuity Act, 1972 etc. Any
non-compliance will be treated as breach of contract and Buyer may take suitable actions as per GeM Contract.

2. Buyer Added Bid Specific Terms and Conditions-

2.1 Generic
Bidder financial standing: The bidder should not be under liquidation, court receivership or similar proceedings, should not be bankrupt. Bidder to upload undertaking to this

effect with bid.

2.2 Certificates.
Bidder’s offer is liable to be rejected if they don't upload any of the certificates / documents sought in the Bid document, ATC and Corrigendum if any.

2.3 Buyer Added Bid Specific ATC:
Buyer Added text based ATC clauses

Geographical Presence: The bidder should have an office at Kerala or Karnataka or tamilnadu states as per tender condition

aﬁzugf&(maﬁézmé:aﬂ#mm:ﬁo@mﬁ%i ;
Signatu(re’No Verified
Digitally Signed

AN

Note: This is system generated file, No signature is required.

Il o
INGTITE. UITAl

Date: 19-Maqy-2025
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL (SOUTH ZONE)
AT CHENNAI

O.ANo. 86 of 2025(SZ)

ARANYA PARISARA MATHU HAVAMANA
BADALAVANE SANGHA,
Through the authorized representative,
Having office at 1* Floor, Nest,
MR Bhat Lane, Morgans Gate,
Mangalore, Karnataka — 575 001.
... APPLICANT

-Vs-

1. STATE OF KARNATAKA,

And 3 Others
... RESPONDENTS

INDEX

M/s. KMUTHAMIL RAJA
COUNSELFOR 2"° RESPONDENT
Mob: 92821 27534



